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CENTjL ADMINISTRATIVE TUN1u 

HYDERAEAjj BEf•7ci-{ : HYDERABAD 

ORIGINAL APPLICATION No. 9 2— OF 1992 

Shri 
(5) 

Versus 

Respon 

This Application has been submitted to the Tribunal by 

Advocate 

under Section 19of the Administrative Tribunal Act. 1985 and 

same has been scrutinised with reference to the points nientiQne----

in check list in the light of the provisions contajne in the 

Administrative Tribunal (Procedure) Rules, 1987. 

The Application has been in order and riny 1The listed 

for admission on 

Scrutiny Officer. 	
Registrar (Cr) 

I., 	 - 	
•- 	C-, 
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Particulars to be examined 	 Endorsement as to result of examination 	
I. 

Flis the index of documents been filed and has the 
paging been done properly? 

Have the chronological details of representations 
made and the outcome of suLh representation been 
indicated in the application ? 

Is the matter raised in the application pending 
before any court of law or any other Bench of the 
Tribunal ? 

II. 	Are the application/duplicate copy/spare copies 
signed ? 

12. 	Are extra copies of the application with annexures 
filed. 

Identical with the original 

Defective 

c) Wanting in Annexures 

No. ........... ...... fPage Ncs ....................... 

d Distinctly Typed? 

13. 	Have full size envelopes bearing full address of 
the Respondents been filed I 

14. 	Are the given addresses, the registered addresses ? 
£7 

15. 	Do the names of the parties started in the copies, 
tally with those indicated in the application ? 

16. 	Are the translations certified to be true or sup- 	, 
ported by an aff;davit affirming that they are C' 
true? 

17. 	Are the facts for the case mentionc under item 
No. 6 of the application. 

Concise? 

Under Distinct heads? 	 - 

Numbered consecutively? 

Typed in double space on one side of the 
paper? 

is. 	Have the particulars for interim order prayed for, 	/ 
stated with reasons? 	 r 



CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH 

APPLICANT (S) 

RESPONDENT (S) &4.T 

Paiticulars to be examined 
	 Endorsement as to result 

of examination 

I. 	Is the application Competent 7- 
	

tpl 

	

2. 	(a) Is the application in the prescribed form? 

Is the application in paper book form? 	(7 

Have prescribed number complete sets of the 

application been filed 7 	 - 

	

3. 	Is the application in time? 	
t11 

If not by how many days is it beyond time? 

His sufficient cause for not making the applica-

tion in time, stated ? 

	

4. 	Has the document of authorisation / Vakalat 

name been filed 7 

	

5. 	Is the application accompanied by B.D./I.P.O. 
for Rs. 50/-? Number of B.D. (I P.O. to be 

recorded. 

	

6. 	Has the copy/copies of the order (s) against which 
the application is made, been filed 7 

Have the copies of the documents relied upon 
by the applicant and mentioned in the appli-

cation been filed 7 

Have the documents referred to in (a) above 
duly attested and numbered accordingly 7 

Are the documents referred to in (a) above 

neatly typed in double space 
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IN THE: CENTRAIADYINISTRATIVE. Th]B1JNAL:: .DDL.BENCH 
AT HYDERABAD pie  

C.A,No 	Cy'2 	of 1992. 

INDEX TO WATERIAL PP.PERS 

S.No Dat Part1cü1ais 	 page 

i 26-07-1.976 Ordàr of GOVt of India reiaxM4n 
the education qualifications 

2 27-01-1983 Repreentaticfl of the applicant 
requesting to consider his post 
service 

3 16-11-1983 0rder of the. StatIon Connanding 
Recominding the applicant's case 

4 20-061989 de 	iésuèd by the Air Force 
Station, Secunderabad 	IRECEIVEO\% 

5; 05-08-1990 Appi iant sr epresentat ion 

 02-05-1991 Impugned order 	.. . 	.. 

 06-96-1991 Letter of Act, Air Force Station 
Secunderabad 	- 	 - 

11-07-1991 aopresóntation of the applicant 
toA€t. 

----------------------- - - 

Hydéabád 	
c 

dt.3-2-92. 	
I 	

Counsel f or the applicant. 



IN TIE cF214raeL PJDMLNISTRATIVE TIUBUMkL: :ADDL.BEI\CFUHYD 
0./LN0. 	of 1992 

STATEMBJT•. . . w.. EvENTS. .... 
-- - 	-a 	 as 	 aaa - 	 a 	 - - - - 

5N6Dáte 	 Events 	.. ,. 
-- - 	 a_a 	 - - - - __ - 	 - - 	 a 

là 	18-09-1951 	Applicant appointed 	L.D.C. 

2 	20-02-1968 	Applicant absorbed.as-TelephOneOPeratOr 

3 	03-04-1069 	iCider &fthe 4thré5pohdeth directing the 
. appiicantto acquire Mflriculation qualification 

46 	19-01-1972. 	Judgment delivered. in W.P.14o.3083/70 

	

26-07-1976 	G- ovt of India relaxed the Education Qualification 

6. 	16-11-1983 	Stat1h Commarder and C.G.C. recommended 
the applicants case 

7, 	06-05-1988 	Letter of Unit .ff ice 

17-05-1988 

	

	Letter of 	 to Dy. 
Controller of Accounts 

21-07-1988 	Lettep of control AdcOunts to Dy 

	

........ 	Qoptrlle. . of Accounts.... 

10 	20-06-1989 	Oder of the Ar Force station, Hakimpet 

11 	10-01-1990 	Applicant waspaidarrean . 	... 
12J. 	0598-1990 	Applicants representation to the respondents 

13 	14-412-1990 Applicants reprdentation to the respondents 

14. 	2-9-19 	Letter of Aiç Head Quarters 
09-G2-1991 	Letter of AirHead Quarters 

16. 	026-1991 	Impugned order passed. . 	. 

170 	06-06-1991 	Letter of 4threspond!nt to Jpplicant 

18.i, 	11tt71991 	APplicants representation 

19.: 	19-07-1991 	Létté of Air Officer Commanding, 
Kakirnpet. 

-a --------- a-aa ------------- --- ------_---------- --  

Hdèabad .*. 
dtá321992' 	 Counsel for the Applicant 



APPLICATION ILWER sEC. 19 CE THE ?JaNISTRAT.IVE TRUN&LS ACT,1985 

Date of 	rg :— 

Date of receipt:- 

RegistrationNó 	 Signature 
......, 	.. 	......... 	•.. Registrar ........ 

-- - - - -- - - - - - - - - - - - - - -- - - -- - -- - 

IN THE CTRAL ADIVaN1STRATXVE TRIBWAL:: HYDERABAD. 

	

O.A.,No. 	of 1992 

Between:- 

M.JayRao  
Telephone Operator, P/A.No. 1871 (Retd) 
116/i Sreenagar Colony, 
Tirumalagiri, Secunderabad 

-'/s- 

1. Chief of Air Staff 
AIRi Head Quarters, New Delhi-Il 

2,z. Air Officer, Prsónnl 
AIR Head Quarters, New Delhi-li 

3 ChIef OffióerT 
The Head Quarters Training 
Cornand-W, - Barigalore-6, 

4; The Air Officer commanding 
Air Force Station, Kakimpet, Hyderabad 

APPLICANT 

; RESPOND ENT 

DETAILS CF APPLICATION 

i PARTICULARS OF THE APPLICANT: 
t 	 . 

is  Ne 	 : M. Java Rao 

ii, Fathers Name - 

iii. Désinatiàn & office 
ih which employed 

1v Office addtess 

V. Mdréss fórêervices 
- 	 of notices etc 

: -niè- 

: 141s. M.P.Chanclramouji 
Katta Jariardhana Rao 

Advocates 
1-7-j39/1, Si.Ft.K.Nagar, 
Hyderaba.4 •  

0 

: M. Hanumaritha Rao 

: Tlephone Operator,Grade...fl 
Air Force Station, 
Hakimpet, Secunderabad 



--C 

0 
2; PARTICUlARS OF THE REaP.ONDWTS 

1. Chief of Air Staff 
AIR Head quarters, New Delhi-il 

2; Air Officer, Personnel 
AIR Head Quarters, New Delhi-Il 

3, chief Officer 
The Head quarters Training Connand 

Bangalore-6 

4. The Air Officer Commanding 
Air Force Station 
Hakimpet, Hyderabad 

PMTICUI&RS OF THE O 	AINST WHICH THE APPLICWT IS W.DE 

Order No. 	 : AIR.HQ/23045/83 Tele-Staf f/PC 

date of order 	: 2_5_* 	1991 

U. passed by 	 : AIR Officer, PersOnnel 
AIRHead Quarters, New Delhi,.11 

iv.. Brief facts of the .ase: 

The applicantafterrendering more than iO years 

service as L.D.C. was, absorbed as Telephone Operator 

.GradeII ..the year 	 , 	in, the minimum 

scaleof pay. . Subsequently th.educational qualification 

was relaxed .ajdh....was given higher scale but the' period 

cfe vicere dered as L.D.C. Was not taken into consi- 
t 	

deration in his ,cadc of Telephone operator Grade_It 

Hlscwa.rejected stating that the instructions 

prohibite the same. Hence the O.A 

4. JURISDICTION CF THE TRThUAL 

The ..applicant declares that both the applicant 

and the 3rd respondent are in the State of And 	Pradesh 

and hence the subjec.mater is, within the jurisdiction 

of this Hon'bje Tribunal under sec. 14 of the AadmnlTribunaas 

Act, 1985; 



F - 

aTATI 
The applicant deceireS.,that the applicaticfl is 

21 
within the peric4 of limitation prescrThed under sec.  

of Admn.Triba-5 Act, 1985. 

5OFTG 	.... 

(a) 	, the applicant ,was first appointed as Lier Division 

Clerk on, 1891951 agait t .  airmen., vacancy. He was continued 

in the said post till 1968. The applicant .und#r5ø5 and 

believe. It, to be true that instructions were given, stating 

that the pers9nP.-who do not possesS the requisite educational 

qualiftcatiQhiY32  apass,1fl the Matriculation shall be placed 

last in the care.of p.c. and they shoul.d be shown as 

temporarY. The appitcané 	its..that during. 1968 he and 

another L.D.C,..bY name Stat Man'. Fleaton. were rendered surplus 

in the Clerial cadre., and were absorbed'. as telephone operator 

on 2O21968. His salary in the cadre of Telehpone ,Operator 

was provisionallY fixed. in, the scale of 110-180. ActuallY 

the applicant, would have been fixed in the pay scale of 

110—.240 which was the scale, for the,. Telephone Operators 

working 45 ars for a , week and performing the night duties 

talso. The applicant submits that the provisional fixation 

of the pay scale was due to the, fact that he did not pass 

MatriculaticU. As.tliere were quther of persons who were 

appointed without the requisite, educational qualif ication, 

the Gôvernrnerrt of India passed orders relaxtng their 

educational qualifications. The applicant and several 

other persons, who wereirly. §ituat,ed like him have 

applied for.,.viaiyer of their, educational qualifications,, as 

they have ren6ered more than 10 yean of wrvice. While the 

matter was under consideration of the Government of India, 

the Gon!., ing 9ff icer 44'forç,e' Station, Hakirapet by 

order dated 3-4-69 direàted the applicant stating that 

if he falls to acquire Matriculation qualification by 
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by 1-7-70 his serv.ices.wqt4&b.? t9rmip4ed. from that date.: 

The petitior)er filed w t. petition No.3083/70 challenging 

the orders of terminatin. The Hon'ble High Coat by judge-

ment dated 19-1-1972 set aflØe the ordrs...9fL. termintiOn and 

during pendepcyo;it.  pet ition he continued in service 

by the, interim ordersof the court. Subseuqquently the 

Government of India by order dated 26-7-76 Annexure-I) 

paed orders relaxing the prescribed minimum educational 

quallf icatior' of a ppliqant alongwith 28 others. But the 

respondent has not granted the . eonsequentiyl. benefits like 

fixation of pay inthE, ,porrect, scale, seniority, promotion 

etc inspite of several representations, ultimately the 

1,41 	 Station Commander,and the ,,ç.ç .Q.  Qfficer In charge Civil 

Adminiltration, have favourably recomuended on 16Nov,85 

(Annexure-Ill) for the fixatl.on of, the applicants pay. in 

the py scale of 110-240 *ed. 20268r  that the service 

	

- 	 r4ered bythe.. applicant  from.,18th Sept,1951 to .20-2-68 

sballbereconned for the purpose of.  seniority .iø promotions 

in the cadre of Teleh,re Op..ator and he should be 

promoted, to tt..e. post of Teleo,ne operator  Grade-I, 

Telepho.e Supervisor etc as per, AFI/25/51. On the said 

recommendationst,he Air .ead Quarters, have reqqested the 

AIr Force Station, .Hakimpet :o send Audit report. Air Force 

Statio.Hiakimpet, seems .0 h ave sent the report required. 

Ultimately, .the AFCertral Accounts Office. New Dehi, by 

letter dated  17-5-88 has addressed theDeputy Controller 

of Defence .Ac.cowt, New ..elhi, enclosing copy f the 

letter of the unit officeated.6-5-1988. and also enclosing 

	

a- 	 tbe serfice book, statement of case submitted by the unit 

ffic! atAir F'ordeStation, Hakimpet and r equested for 

further action. The, Central &cconts office, New Delhi 

by letter dated 21-7-88 int imated the Air Force Station 

Hakimpet with a • 99,py, marked to the applicant stating 

that the iradividualhas fulfilled the conditions laid down 



in the goverrunent letter dat 8-12-55 and he should have.  

been given the higher 	
from 20-2-68.9  

as the scale was pot. 9iV!P.tP the indivi4ual and it is time 

barred sanction of Government of, India  is required and 

directed tkq .6-ir Force Station, MakimpettO get, the sction. 

The applicant submitsttat the Government .f India seems 

to have given sanction ordersand consequently the applicants 

scale was ref ixed in the scale of .110-240 w;e4 20-6-68 

and in the scale of 260-489 from 1-1-71 and stagnation 

increment was given on 1-7-83 vide office order Sl.No.!E 

102 order of the M Station, Hakimpet date.d 20,6_89Anfl—IV). 

Accordingly the applicant was paid all arrears. The 

applicant submit that he ,waspajd,,the arrears and the 

salary in the revised pay scales on 10-1-90. The applicant 

submits that as out of -the two, greviences of the applicant 

only one.v1. the  fixfli,on.,qf. pay.s.cae was alcne granted 

and the remaining prayer for reckening the service rehdered 

in the post. of L.D.C., fqrfiixation of seniority and 

promotion was not considered and disputed off as recommended 

by, the AF station, Hakimpet, he submitted a  representation 

on 5-1990ire—) to the Head Quarters Training 

t 

	

	
Command IRBangalore, withcopies.tà Air Head Quarters, 

Wew.Deihi of AF SAD, New elhi H.had sent reminder on 

14-12-90 to the Air Officer, Commanding Air Forde Station 

ia4mp.t... To.the said letter a reply was given stating 

that the applicants case for fixation of seniority was 

already rflerred to Air. Head Qtiaz.ters by HQ TC W and 

as and when a decision is taken he will be informed. 

The applicaifl submits that the AIr HQby letter dated 

25-1—M addressed to Head Quarters Training Coiand lAP 

stating that they,  have examined the case and they required 

fthcr:.iqfqrm1cn with documents enabling them -to 

consider the case. They requested for appointment letter, 



:6:' 

letter declaring him as. surplust  1eterapPointg him as 

Telephone Operator p..  letter fixing his pay scale initially 

that. there was no break••  inservicç from 

189-5J. to 20_2_68.,..,ThereVPQftthe AF Station Hakimpet directed 

the applicantto, report to the office to flwr sh the parti-

cula±s require ky the Air, Head QlAarters.bY letter date4, 

9-2-91- i Accord ingly the app]4çant,,r eported at the station. 

The. 	. 	. 	thatultimately the 	NQ New Delhi    

by letter dated. 2-5-91 (Annexur e-6) informed the Head 

Quarter Training Conmand.Bang4o;e sta thg that the applicants 

SenèQrity had been coxzect]y fixed .$f 20-2-68 in 

the cadre of Te1epbon Operator Grade-Il and that as per 

government relev?nt,ins rctiqnson the, .stjeçt, service 

rendered by the açplicans clerk can in no Case becourtted 

to9ds his ser@ority.in 	 Oper,atgGrS- fl 

By letter d ated,6e691( exuxe-71 the Hakimpet station 

has informed the applicantstating that AIR Head ,Qarters 

in their letter dated 2-5-91 jas informed them that as 

per relevant goverqment insttuction senice rendered by 

the appljcaitas L.D ... cannot be daunted. totyards..his. 

seniority, in the cadre of.  Telehpone Qperator. Vereupon 

the applicant addresse4aletter pn 11-7-91(Mnenrne-8) 

Air .  Officer commanding Haklmpet requesting for a 

copy of the letter dated 2-5-91 of the &irH.Q. and also 

for a copy of .the relevant .instruction..on the subject: 

The Air.  Office.Commanding, Hakimpet _by letter dated 19-7-91 

informed ,tie ap,p]4catt, that there are no, instruction 

available at their station, a copy of the letter dated  

2-5-91 syas however snt, to. the applicant... .1hreupon  the 

applicant addressed a letter dated 6-8-91 to the Air 

Headquarters.J'!!WPelhi requesting them, to, provide the 

copy,of.thq relevant iflstucicpef erred to by them in 

their. order dated 2-5-91. But they have not sent a copy 
	4. 

of the instructions or reply to the letter 
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/0 
6(b) 	The applicant submits that the action of the 

respondent isi4leg4and,abi,trary,. The applicant was 

shown as surplus in the ,I..P..cadr.e9r!lY..On the . 9rPund that 

he did not pqssssthe re.quiite eductignqualifiCat.on. 

Several of his juniors remained in the L.D.cadre and they 

were promoted as UDC. Superintendants and they were promoted 

to C.G.O's also. HadtheGovernnient of India passed order 

relaxing the requirement of educational qualification promptly 

after he completed 10years of_service he wouldnot have 

been declared 	drplus and Oe would have enjoyed the 

promotional avenues open toan ..D.C.. When he. was declared 

surplus and absorbed as Telephone Operator they are bound 

to take the servic.rendred by him as Lower Piviflonal 

Qlerk for thepprpoe ..fixation of seniority in the 

cadre of Telephone Operator, when the Government of India 

has relaxed the requirement of educational qualification 

in 1976; 

6(c) 	.The, applicant submits that .e retired from service 

on lst Septe± er, 1985and he, is knocking at the doors of 

the authorities for redressal of his grievance. The Air 

Head Quarter have dealt with the case in a capricious 

way and re jected the claim saing, that the relegant 

Government instruction prohibit the sameo They have not 

even referred to the alleged instruction of the Government. 

and discussed the subject.They have not given the copy 

of the insttuct ion inspite of asking for the s ame. As 

far a the knowledge of, the applicant there are no 

instruction of the government of India which prohibit 

the,recknonirg or the period of .t,he...service rerered in 

L.D.cadre for fixing seniority in Telephone Operator 

on absorbtion and even if there are any such instruction 

JA0  J4—cç-tj 



0 
the respondent cannot take she].ter underthern and deny the 

just clailk of the applictt.wkpch.. he would have got but for 

the lethergy and inaction on the part of the government 

6(d) 	The applicant submits that he has rendered his entire, 

34 years  service ir ooe pay scale. withofl anyf urther promotion. 

This occured not due to the latches on the part of - the 

applicant but due to the inaction, in the department. - The 

respondent ought to, have considered the case of the applicant 

from all aspects.and,c,ught to have granted the relief of 

treating the period from 18-9-51 to 20-2-68 rendered in the 

- 	cadre of L.D.C; for fixing the seniority in the cadre of 

Telephone Oprator Grade-Il which is in tPesame  scale of 

pay and given him the consequential promotion and payment 

of higher scales of pay etc. In as much as the order of 

the AIR Head Quarters in their - letter No&IR H0J23046/83/ 

Tele staff/K (DPc) dated - 2-5-91Annexure-6) - is exfac ie, 

arbitrry and illegal he applucant is constrained to file 

this G.A. The said order is liable to be declared as illegal, 

arbitrary and void and consequently direct the responderts 

to reckon the period of service a L.D.C. from 18-9-51 

to 20-248 as theservice --Telephone Operator grade-It 

and give all consequential benefits like, promotion, from 

the date zi when his juhiors were promoted and pay etc 

7tBELflS) SOUGHTF : 

- For the reasons stated above - the - applicant prays 

that this Hon'ble Tribunal may be pleased to declare the 

order No.AI.H0J23046/83/Teie.i.staff/pC(Djt) dt.2-5-1991 

as illegal, arbitrary and void and consequently direct 

the respondents to reckon the period of service as 



9 
from 18-9-1951 to 20-2-68 as the s ervice in Telephone cperator 

Grade-U and, giveall c 9nsequential benefits Like promotion 

from the date when his juniors were promoted and pay in the 

Higher scale and pass such other order or orders as this Hon 'ble 

Court may Beem fit and proper. 

As the applicant is retired from the serice and in 

view of the interest of justice this Hon'ble Tribunal may 

be pleased to expediate the hearing of the abàve O.A. 

9. DETAILS CF THE REIvEDIES EXHcLUSTm 

................... 
Theapplicant declare that there is no other 

alternative re.mey to redress the grievance of the applicant 

except to approach this Hon'ble Tribunal. 

iO MATTER NOT PENflING WITH ANt (YFHEFCQURT 

meappl ic,ant further declares that the matter 

gaxa ir, whici! the applicationhas been made is not pending 

bef or.any, court or any other authority or any ither bench 

rl 	of this Hon'ble Tribunal. 

ii. PAiTIWLJS CF THE BANK/DRAFT/POST CRDER IN REsPEa CF THE 
APPLICATION 

j0; Name of the Bank/Post off ice 

iLD.D.No 	 date g- 

I2 DETAXLS , IWEX 	Enclosed 	 /R8movo 

13i'LIsJ'OF DUCLThENTS 

UJ V 
	

fLv 
/k44  4V* 	

4 pp ti 



F 
VERI i:A.rr&N 

SayaRao, son of late 

Hanurnantha. Rao, aged about 5jrea,r/o.ja6/j., Sreenagar 

Colony, .!cw  erb4 do  ereby vàxtify that the coAtents 

in the akovc.O.A.  are true ito. !w persc.t)ai kno'i led.ge, belief 

and information and that I have not suppressed any material 

facts' 	
tkt 

 

a 	 Signature of the Applicant 

To 	- 

L1 

 

the Registrar, 
C..A.T. 

Hyd 

dated: . 32.l992: 



No. A ir NG/25049/14/PC-5/VOlI4 
274:3/S/D (ppts) .J5/ 

Govt .of India, Ministry of Defence, 
iew Delhi, Th 26th July 1976. 

U 0. 

Whereas twenty nine educatiounfly uncunljfjed clerks/ 
Telephone Operators (29) who's flames aX' s acifioct in Lhe 
Annexure to this Order are/were enoloyed in /ir Force Units, 
aflu 

Wheiea they have coae] clad tan j  ears of satisfactory 
b service on or efore 27th AuGust 197L1 on(j - 	 - 

Whereas the Central Governcnent is sntstied that it is 
necessary and expedient to relojx the aiinhnua educational 
qualifications of Matriculation of equivalent prescribed 
fo,r initial recruitment in reocect ottha said class of 
individuals and 

Therefore, in exert ice of the oowsra conferred unu er rules 
Six of the lower Division Clerics and steno—Typists (Defence 
Services) Recruitment Rules 1963 (nublinhs.d in :?tC 110.2  bi' 4 Jan 59) 
this Ministrj hereby roln:< 1,11e eraoc-i.LooI Tl.iflJiauI:I alec t.L nal 1 ual—
ification of Matriculation orequivalent is respect of the said 
class of individuals. 

Sd/— (ii. A .J.L. \JPZ) 
Under 3ecretary to Govt0 of India 

To 

The Duel' of Air staff, 

Copy to:- 

1 • The Controller Gerjernl of Defence accounts. 
Deputy Controller of Defence Accounts (AF) 
Controller of Defence tccounts (Air Force) 
Director of Audit (Defence Services) 
Air Ho/PC—S (50 copies) 

0 



P/A No.10671 M . Jaya 	

r 
F1hter 

-HFe1ephone operatqr. 	- 	 Air Force btation 
- 	-, 	 flncjmpet 	- 	- 

tcuera1,&d-5OO 014 

Dated 	27 Jan 83 

H' 	The ôomadaflt- 	 - 	 - 
1rigbter Training.Wing.  
'Air Yorce .tation 	 - 
Haicimpet 

APPLICATION FOR REVIEW OF.RVICE 
- 	EflIORITY AND Pi I FIXATION 

Sir, 

I have the hoiour to refer Air HeadquarterS letter 
No.AIrHQ/23049/25Z'PC :3(B) datd 21 	p81 and submit 

- -'-th following for sympatetie cQnsiderU.tiofl and fuouruble 
orders - 

(a)I wasinformed.that the Govt letterWas not clear 
to the effect that the relaxation of Educutional 
qualific2tiOn would confer the benefit of pay'th the 
hightrSCOlC with retroapective effect. I was rendered 

in' preference- to- surplus in the poSt -3! Clerk LD 

in the .po8t and was pbsorbed in the alternative post of 

'1 •. •;-TelePhOXlC Operator 	
OTeb 68. My pay was rilso 

refixed prpviSiOIlUiiY in th lowr -  scale of ps,110-3131 
4155-EB-411/05180 instead.:of the higher scale of: 
Ra.110_4_150_175_EB6_2057240 by FEY! th5ug I wE-s 

. 	performing the duties of Telephone Operator under the 

- 	
same conditions as arc prescribed fo' those auLhorised 
fqhavixgIrighCr scrile of p 

	

	 4O). Y (i.e. 110 to  

: 

	

	(b) By virtue o uy fleniOitY in the post of Clerk LB 
. ' Qnd fufilltng all- the QualifYifl& conditiOns pro scribcd 

for those (Telephone OpeattS) draiving the higher 
scale of, pay I should have been:pl&ced in the higher 
ecale an EO 'eb 68. 

2 

	

	1  may rcall  that the Government of India, ;dnietr' 
of Defence had -relLed the proscribed miniwum EducLti3fl- 

A 	 , . uulification v-ide their letter o,iir TT(/23049114°1  

v0l.Iv,z?42_j.B(Appts)dated 26 Jul 76 in reapcct o 29 
. Civilian ;employees Who till were Educati3J1llY unqmJitied 

.at the time f their Initial aimointment to the 	
Stb of 

t CClerks. Byvirtü of eçsch one of them hanng rendered 
sati sfnctor service for ot lc'ss then Ten years ( 

moreth&n TenyearS in pme crises) on the dGte of 
isAr; 

- of the relaxation order, -the prescribed mthimum qualiFi 
was waived-i The Gov . whi) é doing so, -fdllowtd the critar&O 
of, service unif3rlUllY ine:oh CSC. 

3 	
I may further recU] 3 that a ponsal f tU ii st 

• 

•; :

a

z

ppend 	 J 	or
t Would SLOW 

he Government 	ot hered toit 
	nd  	 ,a  ethat exceltng:  	 cL,dre 

i CIvilibn rap1bycC tre 	of 	er  
it it' 1 on- atrioulate at the tirac o their m 	

in taunt. 

rtherem3rC a aetiled n)ySiS if the ? Cm 'l us 

- (1 .e .' ClerksS there -were 9 perraapent ippq.r Divi iOfl CLO* s 

: 	
whom again the first 3 were f3rUflLt0 enouh to be 

Drmned as temporary Offi 'aaperintendert
S 	3 Out at 



in the
the remaining 	4 were  temporary Cs, who were permnent 

o<.re ud the rest of them being temporary and 
- I 

	

	reeQgnabed LDCs in the retlar posts on the date of Govt 
Orderwaiving the bar of Educational Qualification w, Thus 
-there -are only two Isolated cases Of Telephone Operators 

: 	which Include inc Lnd anDtner1nt. Mary heat. on. It may not 
:: 	be out:of place to bring to your kind notice .thLt I and. 

t 0  Mary Heaton were also initilly, appointed as Clerks on 
l89l95l and 21-9-1951 respectively.(againt.dirmen) but 
were unfort-un tely,  later absorled as Telephone Operators 
w.e,f. 20 Feb 68, for having been rendered surplus in the 
Clericalposts 	We too were also -in the s&me looting as 
thoseof 27 untIl 19-2-1968. I may further state that while 
the 27 Civilians fortuntely retained in the Same posts Jr. 
which they were initially appointed on the date of Government 
Relaxation Order1  I and cat. Mary Ileaton were unfartunctely to 
be. absorbed as Telephone Operators then the waiver o 	thjca- 

L 	/ ti.onal Qufliflcatlon WUS ined. 

4 	ant Mary He-ton' 5 retIrement (VR) on 12-6-1978 left me 
only in service as the lone Tclephonç Operator lairning the 

.bflelic at pay fixation etc. as a sequel to the isauc of 
Government Orderof Waiver. The benefit of py in the higher 

.........: • scale wa denied to me on the plea that the Government letter 
.........Wf1iver wao not clear enough in the mt.tter of benefits of 

pay-.. This aroirent Is not valid in as much us I am also 
- entitled to be equated wi;h those 27 Civiliina on whom :11 

• • • the benefits of senioritS', promotion etc. * were conferred 
in view o the tacts broupht out in 1e earlier 	gt uh 
Àá.í am also entitledto claim natural justice Longwi ththe 

•: H /27 dthers kI hmnbiy request that ray past servIce s  seniority 

- 	be reviewed and the pay fixation which was iI%C3nC1USIVC1Y set 

aside during 3.9R). 1  be reopened f ar early f inalisation by 
• 

comintin('r. my previous service us C.1.erlc. 

Thanking you,t 	 • 

/ 



. 	 (As per Format in Appendix 14' 
to A.F.O. 94/79). 

tPtIT OP CA& 

ThTRODUCTION 	 H 

1 	The subject matter,.briefly, relates to the representa- 

tiona dated 27 lan 83 and 07 Apr83 of 2w1 11 Jaya Rao, 	 H 

Tel/Opr, P/n No.10871 (Enclosed as annexure 1 Jt' & 'B') 

praying for review of the provisional fixation of pay made 

on 20 Feb CS and refixation of pay in the appropriate ecale 

as well, as for grant of con sequentTic&l wniorityand prpmottcn 

This case is submitted in compliance of Air Headquarters 

letter No. Air HQ/23077/2575/PC ZA dated 28 Jul 83, copy of 

:which.ie piQeed at inexure 

flora 1j 

''H'. 	•••.. ' : 	 H 	 'H 	 :' 
2 	It is proposed that the iflitial pay on absorption of 

thr,l( Jaya Rao against the alternative post of Telephone 

Operator on M'.Feb 68befin1ly refixed under CD (Revised 

'Pay) Rules 1960 in the scale of. Rs.110-4-150-.5-175-E13-6-205- 

7-240 corresponding scale of pty of Rs.60-4-120-EB-5-170 and 	- 

he be further allowed the consequential benefit . in senioj'jJy 

promotion to Telephone Operator .G,rado I accordingly in 

'conformity with the Government of India Ministry of Difctce 

letter ro.(1(ll)55/l4842/D(Civ) dated 08 Dec 5 (nnnexure 

refers). 

3 - On becoming sup1s to the ',cstabli&het and bcorpt1oi; 

against the alternative post of Telephone OperatOr on 20 Fb 

•.. at A P otation, Hokimpet (Erstwhile F T VJ iF) the initit.l 	j 

of dri 11, laya Rao was piovisionally I nd in the SC ] L 

Rs 110-3-431-4-) 55- EB4475-5lBO thou 	he ugIit to hve 

been placed on the scale of. R80110_4_150 	1?5-B-20E13 )- 

240 in eon$onnLC with the dutie LSaIgn3d to hin as per 



-2 - 

Government of India, Ministry of Defence 0.11. No, 

l(11)15/14842/D(cjv...I) dated 08 Dec 55 (cloecd as 

nnenre 'D' refers). Hence the present proposal4  

OUTLINE OF J1TdLIFICiTION 

(Citing reference to relevant 
rules/orders on the ibject)0  

4 	thrilL iaya Rao was a Non-matriculate at the time of 

initial appoIntment as a Civilian Clerk in lieu of Airman 

Clerk CD. However, the Ministry of Defence relaxed the 

prescYrbed minimum Educational Qualification of Matriculation 

or equivalent for Initial reenitment both in the poets of 

Clerk and Telephone Operator in respect of dirt IA Jciyu Rao 

along with other 28 Clerks/Tel/Opr3 alter having completed 

Ten yenr of satisfactory service on or before 27 i.ug 74 vide 

-1 	Governmèñt of Xxidiu; ]iiinistry of Defence letter No.hir 1-W/ 

23049/14/PC-5/Vol.IV/2742-0 (ipts) dated 26 Jul 76(closed 

as Lnnexure TEl). Shri M-faya Rao served in the post of Clerk 

from 18 ep 51 upto 19 Feb 68 and thereafter from 20 Feb 68 

in the post of Telephone Operator till date. Thus tri if. 

Yaya Rao ient1tled to be treuted onpar with-Mati-iculatea 

in so far as confirmation, ceniority and Prothotioi, & 

concerned. Due to proceduEi deluys it could not have, been 

possible to issae Waiver sanction imnedlately after uhri. Li 

Yaya. Rao had completed Ten years of satisfactory service in 

the post of Clerk. Having completed Ten years of 8ati$factory 

service in the post of Clerk and ufter the minluwa Educati:-r 

had been relaxed, he is eligible for the scale of Re.11U4 

150-5-175-EB-6205EB724O with retrospective effect i.e. 

on his absorption against the post of Telephone Operator w.o.f 

20 Feb 66 in keeping with the duties assigned to and being - 

performed by him from that date in accordance with .innexure 

'D'. 	The grant of the higher scale of pay however does not 

Contd .......3 



6 
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have any bearing on Educational qualification in his case, 

The provisiontl fixation of pay has not been reviewed and revise 

even after the isae of Government letter dated 26 Jul 76 Ibid. 

OUTLIVE OF FTh4NCIbL EFFECT 

(To be furnished by AFCJO as the individual 
isonIJ{L A system). 

7. 

DIL1C1J TU&ITICid'IOP OF THE CAzE  

( 	8 	r1 M .Taya Rac was apUnted as Clerk in a temporary 

onpacit/ on .6 iep 51. He Was a Non_matrIculate at the time 

of : 1nitial.appo intment. Jfter about.16 years and 5 months 

of continuous satisfactory earviee, he was rendered surplus 

and was absorbed against the alternative post of Telephone 

Operator on 20 Feb 66 in public interest. J.s the the 

ReCitmeflt Rules, Matriculation is the minimum Educational 

Qualification prescribed for the direct entrante. Owing to 

sanction for the Waiver of minimum 
the procedural delays, the  
Educational Quail cation for initial appointment in reupeot 

of ohri M. .Tay&RaO was accorded only onE? Jul 76 along with 

bther 26 clerks/Tel Opra .vide Ministry of Defence letter No. 

jirHQ/23049/14C_5/V01*f/2?4E :JD (Appts) dated 26 .Tul 76 

(Annexure 'E' 1. However, he Sd 'been pei'formin the duties 

of Telephone Operator as detohled below and Telephone O]?er&trS 

ies sImilarlY were to be placed in performing dut 	
the se-iu 

of Pay of Rs.110_4_150_547 	
20or2.0 :nd othcr 

ordinary Telephone Operators in the scule of 1,!1O13 

1 4-175-5-180 

 

as per Government of main, itinistry f Delexice 

QU No.l(11)/55)/l484?'D (C1v4) 	te3 08 Dcc 5 (4nneurC 'B' 

refi rs). The eclue_tlflfltLl ç'i Lit icltiOfl ue S not hz,ve ry 

Con 



hpurlIl?c iii L1.iruvl,I?c Ihn liIhIvtitIlphIiIi)ririIl 	 l4IIlI(I o! jisy 

Performance of 45 hours duty per week. 

forfeiture of entitlement to holidays 

Ce) performance of Night dutjes 

9 	
On the contrary, he was provisionally a'xthorjsed to 

draw pay in the sons at Rs.11O-3.1al_4._155_E.4_l7s_S_leo 

vide Office Order & No.6 dated 20 Mar 68 (placed at Annexure 

Presumably pending decision with regard to his Educationta 

* Qualification 	
While the Civilian Clepka in whose case also 

the sanction for Vaiver of Educational_'ialifioati0 
far 

Initial flppointraent was Q000rded Ulong wlth hIm on 26 Jul 76 

Were Confirmed nndpv3tcat highei grades of [JDC and 

Office aipdts according to their seniority in the post of 

Clerics LD, 	
yuTholfcontinued in the Clerical 

cadre, too would have been raised to the positj, of Office 

aiperijitendent in the scale of 
5-10-700. 

However1  the provisiotmi fixation of pay of Jiri it Jayu 
Rao has not been reviewed and revised approPriately after 

the issue of Govt of India, Ministry of Defence letter 5 3  

1r HQ/23049/14/pc_5/yo1,Iy/2742B (ppte) dated 26 flU 76 

ibid if the Edtcatjonal oualification is the critrion for 

higher scale of pay, which is actually note  

10 	Firthermore, once an unquuljfjd employee is conIirm 

-r 	 f 	 't.n, 3fl . fle 	 - -4
J  hLfl 

eligible along with the other Personnel of the Gr1e for 

promotion to higher grades Cs per paraZof Govt of India, 

.H. . Ministry of Defence OfficS Methorctndum flo.6(5)58/8271J4 

-•- 	
(Appts) dated 15 cop 58 (enclosed as ZnnexpreWl ). 	:r 

J'ayu Jlt'io wQ8 confirmed in the p.osL of Telephone Operator 
-••. 

Contd.,. .b 



- 	
- 	 : 

1, 01 ian 79, It is just and følr that the cue of 

thri Lt .Taya Rco be reviewed afredh Cud hia pay be fixed in 

the uipproprinte. scale of pay of Ra.110-4-150-5175m_6_205.. 

EB-7-240 with retrsospectjve. effect effective from 20 Pa. 68 
and he, be allowed conaeuentjaj benefits in pay, interse 

:seniority among those In, the pLy scale of Ra,110-4-150-5-175-

EB6-205-EJ3-7-240 and correspnding pay scale under CD(RP) 

Rules 1973 andy promottors to Telephone Operator Grade X with 

retrospective effect .fr6m the.$levant dates, 

12. 	To sum uj briefly, by virtue of ohri M Tciya Rca 

fulflllllltthe qualifying Oonj%joj etipuicted in the 

Governrnentof India, Ministry offlefence Office Llernoranduxn 

No.1(ll)/5)/14842/D (Civ-l)dted 08, Dcc 55 (nnexure 'D') 9 

H héls eligible for the pay scale of R:j.110-4-150-5-175-EB-

6 7205-ZB-7-240 effective from 20 Feb 68 ud the c'rreponcin, 

pay scale in the CDS (PP) Rules 1973, 	c?n1y, by jirtuv- 
of the Government Orôer of Waiver of the Educr,tijnq 

'dri 1i. Taya Rao is entitled to hi Li 

- 

	

s

- 

eni
'

o
'T
r 

 
ity_bei n

p

. 

frbm 8 	p 51 instead of from 20 Feb 66 for the 

further promot- on -- F - con ---- r-- -ppropriate,_

urrepcotb- e of
~ 
 

to thej 

Operator Grac I, TeJeph,ne aaiponlsor etc, , -as 

fly 
.1 

- 	 The benefitb cJnec1 by 	ui 44 fy li s rc nt of 
extraordinary nature nu are well ynt}'ir the )uL- 

and pay sceles sihieh1P rentiv 111 witlin 	
' 

f1r,.Heqdqtiqrters. Air Headquarters arc, thereHre, 

requestud to reviet, the cr.sce and uthor e nrti1ic tl,jn 5 

provisional liAfltLjY i J)L1J in the ¼JCL L d B,11U- 3-i31 
155-E]3-4-175-5-180 i 	earlier -m 20 1 :b uC 'nd refi Lc 

of pay in the Sc Jie : 2$9)lO-4- T50-b-l7t-Ub-5-o-j37-2 O 

C rtd 	,. 



E•' 

We I 20Feb68 and. Sr the c.rreaponá1ng saa1e of 

Ra.6O-8-3OO-EB-8-34olo36o..12..4zEn_).z...48o under the 

09 MY nu1s 1973. i.ir  I1eu'q,uurters are ala- reested 
to allow him inter se serlority among the Telephnre 

Operatira in the scale of Rs.260.8-$00-EBe8-340-10..360 

p 	12-420-EB-12-480 and grunt further promitlona ttb 

c'n,sidered'ellgIble, 
3 	

1 
GR PiNDCJR 

/ 	 C 0 0 (4 
0 I/C CIVIL 1.DttI}T 

.Strniy Recomaeded; 	. 

T J REDDY 
)k F Stntim Hak1')et 	WO CDII 

CiDO 	•. 
16 icoy 183 	

1. 

- . . REIinRK a BY dC'Jk?ION C0EiIthER 

13 	The cLac et Jf nrth LLhnVC 1* self cnntjred 

and self-expicnatry Lnd neritu f:vourtWli.: Cfl±Cnt1-T 

of Air Hetidqufirter8. The bojieit 	uhturejtpj ict1 

and fall wIthIn the pnwer/co1ai-tence nt ;ir lie: 

The cauc. isstraflKly reconnezYled fr 

(1) 	review of the . prnvj 1nnGi IIXL.ti')n FLL. o n 
20 Feb 68 LII ic1n ti LI 	

p5  y In the c le u 

C r"L1, 





/ 	
1$. 

..b•rais 	4aXu çD1iiJf 1, ir 

IL 
t. 	 cc' au6 C 
Date 	20 Jim :' 

r 	 - 
- - - - 	.- 	.•• 	 - --- 	 - 

at 	 bter 	i1atum of Casualty/OccuDrencq,. 
}b. Taiie,iksi.c,,,t.Iun.ber  Ty/QF/ft. 	)ateorIffectt4uthojty 
- n-s -a - •- - - 	- a ' - 	 - 

(Ct Vj 

Rvr4sr1QLQflxriJ iiIcThER SCaLE 01! AP}tIJurn AR 1,1tIPPTL 

a 

à,sm. Pay of Stri i'i Jaya Lzt, E%..Td./Optr (Pt), ?4 Ii .,,Ic*371 i 
r!iAo4 at .Fia370/..pu wcf 2Q Fob GEl ott his absorption as Te.1/Optr under 
suiplua/deflcioncy 

 
schome in the pay scale of Ls.l10.4..l50..&17&..5. 

205..7.240 instead of Bs467/.pn in thepay noale of 1s,llO-3..t3L.4..l55.. 
475&.180. 	'Cho arrnual inceckients/pay fined under CI)S (TIP). Ijules 

I 	I972 .ri also aaond4 as foflotis 's 	lie in airo authoriod to draw D4/flP/ 
ljVrFA and CCS• as applicable f3tL1 tiue to tice a- 

vj 	- 	- . - - - 
1: 	Pros eijt 	MtLior 

- 	-- 	- -- 
4 ay lie..fixed 

-------------- - 
Levi sed 

1 •pay 	EffeCtive 0/0 	d'e to 	To... itmctivo 	lie23afls 
Pate fixation of pay,  Jatedue 

in iighOr Scale to ha-Fixw  
1 	. 	.\ 	. 	. 	.: . 	. 	. ation 
I . 	- 	-- 	* - •5 	- 	s_a 

2 
- - - 	- 5'- - - . - 

3. 	• •4 
(7 	• 	a' ------ - S.- •s•s'  - 

 

-- - - - - - - - 

- - -- - - - - - - e -- 
5 	6, 

(20.60 e8)  
- - - - - - - - •_ - SW - S 

167/,.pt 	20,4 E5 03/Es. 	l70/..p 20,61  a] 	âMe to ro.flRatJ.on 
of pay 

- Scale, 	*• 
:171/.vu 	18S 9, GB OW($(&? 170/-pm 	. • 

175/ptt 20.2,W 	4,a 	 / 
75/Prn 	28.9,60 36/0 	178/4za 11 

275?_pm ]ZU.jpa 20,2970 	4/I 	- 
/jU 	1809.'70 4C/70 	].&l/..pxa . 	I' 

180/pxa 137/-pm 2002,71 	k4 
ft 	. 	. II 	• 	• 20.20 	afi 

: 	:0/.pa + a3.9,7a 	• 34/72 • 	193/5pn 209 2, 72 
5/- Stat mar. . • 

H 	• ow : 	• • 

._,'._.,_L.•. 	•. 	... ............ 
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(C7 • 	 . 	 . 

. Aft rvBqs sIoNhAgncpEr 	 . 	Serial 1b.....,NB/02 
1age No...........C2 

AdtI(s nai'c Qthaw, ZAP 	 Pate : 20 Jun 29 
- -'.- 	r : Natur ;i&in,;;; - 

' to. Name, Dosig., & I4uzbez' i'g/Q?/Pt., Bate of flect & Authoxdty 
- 	- - - 	- 	 - 	 - - 

PC 1k 4);jjQJ-I?WUs TJUJ QJ' $ ci L(aigLnLts 

Hz.. 
r 	-. 	- 

:1 
- 	-- 

3 	•• 4 5 
- -- - 

6 - -- ,- - - - - - 
Es.' 

_____,_______________ - 	•.• 	•.- • -i.. 	- 	- 

358/-ptA 01,19 73 17/74 	:• 37flnn 01,1,73. Pay fbéeil under.  CDS (W') :3661_pm 03,1.73 1
11 1 3?2/pm " Rules 1973  in thi paysoale 

. 	. f': 3 -' 360 
Y.374/..pm 02.1,73 . 384/-pm 0i..73 A/I 	. 	. 

382a 01,1,74 1 	•. 306/..Pn01.2b74 A/I 	. 	. 	. 

01.1.75 01/75 	40'3/-pci01.2.75 A/I 

400/-p14 01.1.76 03/76 
	

420,'-jrnz 01.2,76 A/I 

.400/.prn 	N 
	

432/...pm 01.2,77 A/I. 

400/...pei 	U 	 it 
	

's'i/-pei 01.2,78 A/I 
.. 	

•°&P.•. 	
.9 . . 	., 	. 	'I 	•• 	. 	456/p 012, 	.11 	: 

H 	 .. 	4(3/_pm 01.2.80 	.11. 	. 	. 

/ 	
40&p4 	 Io&pQ 01.281 	4/1 

400/-pra.. 01,7,83 	17/83 & 	480/_pm 0117.83. 	Stagnation Increcictit. 
10/- 	 20/83 

(Individual retired f'ow Service on siqni wer 30$ 	86 (C) vi4e 0/0 

Autby I Office of. CD4, New Delhi letter tb.Xr/II/2065/xxIz dt.31.3.8P, 
&' Central AOcc)unts Offic2 letter lb. Ca /203O3/1QC71/Cfl/N. . ...... 	111 dt. 24 May 89 	HQI'C 	etter Ib.TC/147/1/ 	ct2 dt*OG 1ay 89 and ADC. 

• P DePne4&Typed by i Ivai rwo 	LTDG . 
Qicke4..by s GNU Ret, 01)0 030(A) 

/ 0 i/o Qiv.l 44n1x 
.\ 

	
Agjrik4jj2a a. As 14db  down For 4 0 C 



M. Jaya Rao, Tel/optr, 
VA No. 10871 

116/1 ,\ flpag-, r Colony, 
Trimulgherry, 
3ocunderabad-500 015 

)a Led: b Aug 1990. 

To 

The Heard Quarters Training Command, TAP, 

Sub: Re-fixation of pay - Group 'C' Civilians 

M. Jays Rao Telephone aperator. 

Sir, 

I have the honour to draw your kind attention to Air Force 
Station, Hakimpet letter No.FTW/2436/1 0371/PC dated 13-9-1983 
addressed to your I{eadouarters on the above subject and 
subsequent correspondence resulting in the receiaLpayment of arrears 
to be my AF GAO New Delhi. 

I have the honour to submit this representation for your 
Headquarters sympathetic reconsideration and favourable action. 

I enclose herewith a copy of Govt. of fndi, 11th of ref order 
No. Air HQ/23049/14/PC-5/Vol-rv/2742/5/D (APn's) dated 26-7-1975 
for ready reifl.•rerice. Tn thts order it will he seen that waiver of 
educational qualification was granted by the Government to 29 
civilians Including inc. It will he also seen that there are 3 
temp office supit, 6 permanent UDCs, 1 OP LDC, £4  temp LDCs and 
9 re-des tgriated LDCs , a ::art from me 21s(i Mrs. iestcn, who vre 
telephone operators at the time o. waiver, 

In this conLext I submit that I mad 11'sjjeaton were also 
originally erasloyed as LDCs at A? 3tation Beumoet on 18-9-1951 
and we both continuad as LJJCs until 19-2-1968. Thereafter we 
were transferred to FTd AF .taLion !Iakl 'ipet and aesorhed there 
as Telephone Operators wef 20-2.-1 968,. I and Mi's, Ileaton were not 
even declaredrndesignnted let alone fur the Quasi pernanancy, 
While in the other cases there were instances where the i nttividuals 
were even granted oet'rnancy before waiver of the educational 
qualification, its. HeaLon resihned and left service subsequently 
during 1978. 

Therefore in my case :r oLght to have been restored to clerical 
cadre consequent upon the grant of waiver of the educational 
qualification. I ought to have becri granted the seniority in the 
clerical cadre from 1951 which was not done. 

I enclose herewith statement of case for ready reference 
which is self explanatory. I also enclose herewith a co; y of FTW, 
AF Station Office order Si No.NE/02, Page 1 dated 20-6-1939 wherein 
refixation of my pay after the gOvt. Sal Lction was proculgated. In 
this office Order it will he seen that my pay was fixed in Grade II 
Tel.Operator in the scale of rs.26o_a_300Eb_8_314010..360_l242OEJ3 
1: 480, while refixing my pay, my seniority was not properly 
counted while my contemporary in the clerical cadre where eductioual 
qalification was also waived, retired as office superintendent 
and mOs, the same natural justice has not been done to me as 
Tel.Operator. If xx my seniority is properly counted I am eligible 
for promotion as Tel.Operator Grade I (One) and Supervisor also. 

2/- 



a. 

7, 	I therefore request you to direct C Staiofl Hakinipet to 
pevise the Office Order simultaneously and resubmit the same 
to the AF Central Accounts Office, New Delhi for Audit and 
further action on the basis oL' the Government sanction which 
was, already obtained.. 

Thanking you 

You's faithfully, 

(N J4YA UO) 

Ends: (As stated) 

c.c.to: 

Air Headquarters (dy-Personnel) - For iniormaLion. 
New Delhi. 

AF CAO, New Delhi - For necessary action. 

Hakimpet 	
- For early action. 

t.. 
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Tele: 5010231/1657 

Air HQ/23046/83/Tele-Staff/PC(DPC) 

V'Q Training Command, IAF 

AlIt 1:M):UpRTh1tS 
NEI DELHI- 110 011 

02 May 91 

FLKATION OF SENIORITY: sdRI 14 JAYA RP0 

PP No 10871 	EX TELEPHONE OPERATOR 

1 • 	Reference your letter No TG/10049/L4/PC dated 11 Mar 91. 

It has been observed that ShriM Jaya Rao, Ex Telephone 
operator Grade- II had worked as a UD Clark against Airmen 
vacancy from 18 Sep 51 at Air Force Station, 73egf,umpet. Shri M Jaya 
Rao was then absorbed in Air Force as Telephone Operator Grede-Il 
wet 20 Feb 68 under surplus and deficiency scheme. The seniority 
of Shri H Jays Rao had correctly been ti:<ed wet 2U Vab Gd i.e 
from the date he join 2d the aointmcnt of Telephone Operator 
Grade-Il. As par relevant Government iflstruct i.ns on. the suhect 
service rendered by Shri FT Jaya Rao as Clerk UI) (Against Airnien 
Vacany) can in no case counted towards his seniority in the 
grade of Teleph ne Operator Grade-TI, Shri 11 Jaya Rao has therefore 
no genuine grievance, lie may he informed suitably. 

The service documents received vide your letter under 
reference are returned herewith 

Please acknowledge receipt. 

sd/- 
(AL3anarj ee) 
1110  
I)PC 

to r A Lit Cii' 1 CLR 
Personnel, 

Ic, 

End: as above. 



tele: t3U232/3U 

FIAK/24)6/1 0871 /PU 

Shri H. Jaya Hao, Tel/Optr 
PA No, 10871 
liE/i, Srinagar Colony 
Trimulgherry, 
Secunderabad- 500 015. 

AJ.I IH1? LjLIuJi LikIiL 
:3cc.uzuri prnbnd— 	O() Olhi 

oG Jurt 91 

FTXATTON OF %EicfOtITY - SHRI 11. J8YA RAO 

PA No. 1097: EX T.Lñ2FTOIC OPR 

1 • 	Reference your apolication dated 05 Aug 90 addressed to 
this station with copies to I-{qrs Training Command, TAP and Air 
Hors (PC/DPC) New Delhi, 

2. 	Air Hors vide their letter No. Air HQ/23046/83/Tele_Staff/ 
PC(DPC) dated 02 May 91 has informed that as per relevant 
Government Instructions on the subject, service rendered by you, 
as Clerk GD (against airhien vacancy) cannot he counted towards 
seniority in the grade of Telephone Operator Ode-TI, which may 
please be noted. 

(UR DAS) 
FltLt 
0 i/c Civil Admin 
for AOC 

4, 



:i 
I 	ii. Jtfl *70 

-J nWOPTh 
P/A tb. 1071 

ii*/i. srinegfl colony 
tirsitcherry 
secund*rotad a 500 ga,.S/C 

tts 11th aty. 1991* 

lb 

idr Oflicfl commanding 
Airfotte StaticS 

500 014. 

site  

A3ttb$e Mt prttcTtN rr, 05an..90 von v:xnrN 
OF 5w:1ont't Lit.0  

*ef se YCtJR LEflR Hnc/2434/13871/. T• • 

S w in receipt of your letter ;eflered above whrein 

it is mentioned that the Air aqrs in their letter ,o.PtR it/ 

4 	
23346A33/te1e a tef f/PC (o.P.C). t!t. 02e05s91 hen informed 

you that as per relevant oovennent instructiOnS Ofl the sabject 

the service rendered by inn 0.g clnk Gr,. cert t be counted towards 

my seniotity in the Quite Of Telephone Opetat3t Grades21. 

2. 	I eutnit thet inspite of ny ban efforts I could not 

- 	lay my hands on the instruct ons reffered by the Air Hqts. 

S therefore. requefl your goodnif to provide ma a cQy of the 
asid instructions on payment of .ny charges incurred by you. 

Satin ratuest for a copy of the H'-rs, lettcts dated 03S-9t. 

3. 	I 1 jubtit that bDth the b)ve na !d documents are nec.$9OX'Y 

for me to know where I stand in my csse. 2 will be obt toad much 
it the said docuwente are upil Sad at an early dote. 

Yours fstthfulty. 

(M, 3p.YA Kts) 
Copy tol 
flt flqrs Voyu Ltevafl 	 I lOt O% early ttion. 
NwPelhi. 	 I 

149. Ttning Conand I..P. Bangaloro. 

I 
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FORE THE CENTRAL ADMIriibTRATiVETRII3UNAL,HZ)EBABAD hn 

AT IflDERABAD.. 

OA1'10 92 dF 1992 

Between 

N Jaya Itto 	 .. Applicant 

and. 

1. Chief of Air staff 
Air lieadquarter, New De.Lnl - ii 	 - 

Air Officer Personnel 
Air Headquartexs, New Delhi - 11 	f / 

Air Officer Cominatñing-in-Chief 
HQS Training CornM, I A F 
Bangalore - 6 	 ¼ 

The Station Contnder 
Air Force Station, Hakipet 
Secundeibad - 14 - 

COIJFITER AFFIDAVIT FiLED ON BEHALF OF HESpOMENT 

I, A M Ganapathy 5/0 Shri A M r4udapa, aged about 48 years 

Occupation : Station Comiitder of Air Force Station, HakiMpet 

Secunderabad - 14 1  do hereby solomi'Cly af Tint and state on oath 

as fol10 	: 

I am the 4th respondent herein  and as such well acquainted 

with the facts of the case. I am filing this reply statement on 

behalf of all the respondents as I am authorized to do So 

I submit that I have read over the contents of the application 

and I deny each and every allegation sade therein except those 

which are spec if icafly admittel thereunder. 

A 'estor 	 Deponent 

A. ivlaThOt3 
Wing commander 
Chief p,dmifltti 	Officer 

A. F. 
Station  Baki[flPet. 

(AM npatn'j 

Op a t 
Station utu tnandev 
IF Sin L1akape' 

t 

ci ti C 
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31 	It is stthnitted that a brief history of the case is 

that ithividual initiauy appoimtsd. as LX agaiist aircas 

vacancy at No.1 AFA, Ifl, Beguspet w.e.f. 18 Sept. 51. 

Subsequently he vas declared surplus and poste& to this 

Station as Telephone Operator w.e.f. 2) Feb.€€ and his pay 

has been find in the scale of I.UO-V) w.e.f. 20 Feb.'68 

in the lower grade and not is the higher grado of py 

1.flo-2409  since, the ixrdividual was 'Rolrlmatr,iculats, There-. 

after Govt, has accorded sanc ties to waive the iizi,ia sduc-

tional qtalificatio* prescribed for iitia1recr4tnnt vle 

Air HQrs letter To Air HQ/23049/14,t C.5/Voi.IV/2742-S/D(ApPtS) 

dated 26 Jul. 76. 

4. 	on receipt of sanction for re]axatln of miziirns 

Educational qualificatici for appointment he had stibitte&  his 

first application dated 23 Dec.76 fo' fixation of pay in the 

higher scale of I.110-240 prier to 01 Jn 73 and 1.26O-480 

w.e.f.01 Jan.73 under DS(lt) Rules, 1973, instead ofin the 

pay scales of Bs.110-180.a$ R.2€o-i 400. Thereafrh!had 

submitted anotter application dated 15 Mar.79 with a request 

to absorb bin back to clerical cadre againstregular vacancy or 

the benefits applicable t. Telephone Operator for higher grade 

f pay be given to his 4thout any discrininatios of himself 

being a Natriculate or not. 

5. 	Eves aftrproiuge4 correspomdeuôe with higher authori- 

ties on the stbject nothing has been materialised and the iwlivi.- 

Deponent 

A. Ma hotra 
Wing Commander 
Chief Administrative Officer 
A. F Stdtxoa Hakimpet. 

Gpa
AM 
 t 

Station Cemmandt! 
£F Sw Liakimpe' 
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dual fiNlly retired from service on seranuation w.e.f, 

3o Sep.85. After his retirement from service the la&dividua1 

has tnitted applications dated '25 Oct.88 and Nov.89 with 

areqst to refixation of pay in the higher scale and he 

never clainet for any prototion taking into consiiieration 

of his clerical dervice in the post of telephone operator. 

60 	flnlly authorities agreed to fx his pay in the 

higher scale. Accordingly his pay has beenfixed and arrears 

Commutation paid to hi. Stibsequently his nsion/Gratuityand

of ie1tioR have also been revise4 and paid to his taking into 

consideration of higher pay scale fixed to his, during May90. 

S!eqet tt  his  refitionof pay in the higher,  pay 

!caia iu the Thlephone Operator gnde and revision of non. 

effectin benefits, the individual aaaitted aria ther application 

4t. 5 Aug 90, with a reqtst to revise Qffice Order wbere3n the 

refixation of pay in higher scale bad been done on his own 

request with iumeriomm applications sUhnitted by his during the 

years 1976 to 1990. 

It can be seen from the personal app44cati9ns stitted 

by the individual that he had requested either for f4.xation of 

pay in the higher scale as T4ephfle Oerater or reversion to 

Clerical cadre, After prologed correspondence with higher 

authorities his pay was fxed in higher scale ani his pensiozz/ 

Gratuity eta, was regulated accordingly. At the Use of his 

case for higher pay scale was being progressed he did net clai* 

Attes r• 

A. Maihotra 
Wing Commander 

fjrjt' 	9cer 

Deponent 

a A 	anpalt _y 

Sthtioci cortjwandcr 

hf Sin Hakimpct 



for protQtibn aftertaldng into LOG seniority nor at the 

ti.aie while he sought for arrears on accout of refixation 

of pay and refixing his pensioithis point Lot claimed by 

hit. The intiv'ithal has put forth point by point and tried 

to get the benefits sanctiened)y the Govt. Lastly he has 

brought out the seniority point which he hal once reqtsted 

dtwing 1979 but he had givel an eptie* he sainly stressed 

this point only on 5Aug.90 and thereafter which clearly 

shown his ulterior totives. 	- 

9. 	With regards to the avertents nde in para 3of  the 

application it is sthcitted that the applicant was rendered 

surplus at Air Force Station Begumpet and posted to Air Force 

Station, Haldapet as lephone Operator (against airkaft vacancy) 

w.e.f, 20th Febnny, 19. on reporting to Air Force Station 

Haldapet he was absorbed as Telephone OperaEtor and his 'pay 

was fixed at 115.167/-  in the scala of Bs.110-120 ôuly p-rotec-

ting his pay drawn by hit as LOG • It is agreed that the educa-

ti0nal qualifications of the ippliáant was relaxed diring July 

1976 and he was given higher pay scale from 2) Feb. (Date of 

absorption as Telephone Operator) during Nay.89, i.e. after 

4 years of his retireaent from service. Fagarding cotuating of 

his clerical service towards Telephone Operator service,it 

is sitrnitted that as per MiEistry of Hone Affairs 0.Njo,3/27/ 

65-CS-I19  dated 25 Feb.66 and ON 1b.9/?2/-Estt(D) dated 
6 	Annexure -I) the s. urplx;g eplayees  are not entitled for 

the benefit of past service rendered in the previous organisas 

jion for the purpose of seniority in the new organisation. Such 

enp].eyees are to be treated as fresh entrants in the tatter of 

47ttes 	 Deponent 

A. Mthofra 1' 
1 Wing Commander 

C"LiLf 	.,.ir.isttive Officer 	 Ca t U 
A. F. Station Hakimpet. 	 Station Cowandc 

£1 Stn Uakin,pet 
-S 



-, - 
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th4r seniority, promotion etc. These crders have been conso].i-

dated in Govt of I$ia, I4id.stry of Personel, Public Griovali-

Ces nt Pensiofl (Department of personnel & Training) ON Nc, 

220fl/7/864sttD) dated 03 Jul.86 (Anxiexw'e II) a copy of 

which has already been splied to the applicant dde this 

.Staticnts letter Noj4j(/2A36/30371/PG dated 08 Feb.92 (Annex- 

we 	III) on his personal request. 

li), 	It is further ste& that the appiicaat on his being 

&ec]red surpli anl absorbed as a Telephone operator at AT 

stisn, Hakipet, readily accepted the said post in the lower 

Scala of pay ant did net apply for revertion to the Clerical 

Cadre. Thereafter the iss*ce of Govt, orders reit±ing the 

*inhItuEj edlEatioxsl qt*lificatiol% vile Mm, Of Defence latter 

No.Air HQ/23049/14/C-5/Yo1.IV/2742/S4 (Appts) at. 26 Jul.76, 

(Anezm'e-IV) he stlbnitted his first application dt.23 Dec* 76 

(Amtexure-?) reqwsting for fixation of pay in higher scale of 

pay as Telephone operator ad net fer hi.s revmrtion to the 

cl,ricai cadre or for counting his former service towards 

Telephone operator post, cept on 15 Mar.79 (Annextre-VI) 

the applicant had sitaitted in application requesting aborptisn 

back to the clerical cadre in regular vacancy with co*firaation, 

promotion benefits or to give him the bunefits applicable to 

Civ. Tel Opt, for higher gitdeof pay-, promotion, confinstiin 

etc, without any discrimination of his being a matriculate or 

Mt. Accordingly his case for fixation of pay in higher scale 

effective from date of his absorption as Telephone operator i.e. 

2o Feb, 6B, was talc,n 'up with higher authorities and fim]ly 

accepted during 1989 and resulting arrears pail to his. 

It

tea

. Tho 
Wing commander 

Chief Administrative Officef 

A. F. Station Hakimpet. 

Deponent 

KA ~~path It 

Station Commander 

4F SEn Hakimpet 

t 

I 



Sitsequently the applicant prayed for earlypaymeflt of arreaj 

of pension conseqnt of change in basic pay, without mention 

of àeunting his c].erical service, seniority amd pronotiea 

thereon. Before applicantts request was receivad, hiscase 

was_isitiated for revision of pensiqn and other nom,.effecfl 

benefi, which was paid to his later on. 

It is further stated that unless an indi.vithsl resumes 

higher cli ties 4th higher pay scala, which trill be possibi.e 

only during in service he cannot be promoted. The individtal 

ought to have claimed for promotion tiihile}n service itead 

of for fixation of pay in the higher scale, which has been 

saactiongd. This also clearly shows the ulterior motives of 

the irdivithal knowingly, 

With regait to aversents sade in para 5 it is Submitted 

that the period of liai1tions prescribed uMer Sectio16.21 of 

Administrative Tribunis Act, 1985 has been exeeSded S moe the 
applicant retired on superannuation f rom  service w.e.f, 30.9.85 
(A/N). Hence the O.A. ia hialy belated, and on this. ground 
alon, the O.k*  is liable-to be dismissed inlisise. 

'With regard to averment made in para 6(a) of the 

application, it 	submitted that the applicant was appointed 

as WG against airsat vacancy and contintad in the post till 

he was declared surplis in the post of LOG and absorbed as 

1%lephone Operator w.e.f • 	Febo 68 anCsubsequetly the 

applicait's pay provisionally fixed at IEl67/... p.s in the 

lower seals of i.uolgo duly protected his pay drawn as LOG. 

After protracted correspothenoe finally the authorities agiee& 

IMIa

t . 

tra 
Wing Commander 
Chief Administrative Office? 
A. F Statica Hakimpet. 

Deponent 

(A Mnpath) 

Op caØn 
Sthtbo (tisLtü&fldCt 

kF Stn Uakimpct 
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to fix the pay of applicant in higher pay scale of I430-240 	/ 

from the date of the applicants absorption as Telephoile Operator 

during 1929. Accordingly the pay had been fixed and resultl4t, 

rrearS were paid to ha. Thereafter the applicant prayed for 

early payment of pension arrears. ponse.quent on chge of basic 

pay 4e to fttin of pay In the higher pay scale as reqisssed 

by his. Before the applicants reqtst, was received, his cas! 

was . initlatd for revision of pensiQn and other non_effective 

benefits, which were paid to his later o. 

14. 	It is further submitted. that the applicant on his  

being rendered surplus and absorbed as Telephone Operator at 

Air Foe Station Haldapet, radily accepted the said post 

Without any 1jesitatiojL/prGtest in the lower scale of pay and 

4id not apply for reversin to the clerical trade for almost 

9 years till such the the Govt. issued orders relaxing the 

a4.tta educaticnal qualification vide Ministry of Defence 

letter N.Air HQ/a%49/14/P C-5/STe1.IV/2742/6/t (Appts) dated 

26 Jul.76 (Annexure-IY). OhJ.* thereafter he had Submitted his 

first appiiôal4on dated 23 Dec.76 (AnnexureV)...requeSting for 

fixation of pay in the higher pay èãale as Telo/Optr and his 

reversioa to clerical cgdre or for counting his forner service 

as IDC towards telpho.e operator's post except on15 Mar.79 

(Aáe*ure-1I) where.the applicant had submitted another appli-

cation requesting for absorption back to clerical cadre in 

regular vacamcy.of WC with conflr*aflon, proaotioi benefits 

or to give his the benefits applicable to telephone operator 

Deponent 

A. 	Thotra 
Wing Commander 
Chief Administrative Officer 
A. F. Station Hakimpet. rip  Statiot. (.ommaode, 

41Stn •Uflimpet 
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like higher grade of p&7 promotion and confiniation without 

any discri.iziatio* of whether striculate or not. 

15. 	Though it was agreed that the educational qualification 

of the applicant was relaxed and he was given higJier pay scale 

frea the date .f his absorption during Nay,89 i.e, after a lapse 

of 4 yearS of retirement bf service, the applicant's seniority 

as IDC has not ben ta1n into consideration in the post of 

Telephone Operator since the emlee reidered surpluS, is to 

be treated as fresh entint dde Ministry of Home Affairs, OMNo. 

3/27/65-C3-11 dated 25 Feb 66 and OH No.9/22/-tstt(D) dated 

6 Pleb.69,(Anlaexure.-I). The applicantts contention that the 

grievance regarding reckoning of service rendered as 11)0 for 

fixation of seniority and promotion were not consi&ere&gnd 

dispute4 of, is totaflybase].ess in view of the directive 

from the Ministry of Hole Affairs as stated above. It is further 

more submitted that the seniority list circulated, by Air Head- 

quarters vide their letter No Air HQ/23o46/83/Tale 8tff/1985/ 

pQ(DpC) dated ' Feb.85 (Annexuze-VU) received at this Stion 

6 months prior to his, retirement oniupAranntation from service  

was also circulated to the applicabt for checking the correctness 

or otherwise and sivature obtainmd. This has also not been 

disputed by the applicant while signing the seniority list, 

though the applicant shouli have raised objection, if any, in view 

of his 1.st approaching retirement date, to ratify the date or his 

seniority to clairnhis promotion in time while in service itself 

as PC towards telephone operator pest. The applicant ought to 

hays ciaed his seniority atleast at the last lag of his service 

or immediately after his retirement. Instead, of claiming seniority, 

Atteste 

A. ?v a1hOt1t 
Wing commander 
Chief Pdmifl12tratW Officet 

A- F Ft tbn HakE12ct. 

Deponent 

Station (osrumtu 
IF Stn HaLimpet 
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the  applicant srted insisting more OR fixation of pay in 

- 	. 	higher pay scale %ahich at last has been considered favourably. 

After fixation of pay and revision of pension in the higher 0 

pay scale and after-drawal of atrears of pay and pension, the 

applicant has brought out the seniority point vide his app]S 

cation dated 5 Aug.90 i.e. after a laps.e of almost 5_31ea'S of 

his retirement, which is conside!e& time barred as per Section- 

21 of Administrative Tribunal Act, 15. 

 The relevant orders on fixation of seniority have also 

been supplied to the applicant oR 8 Feb.92 mediately on 

receipt of the same from the higher authorities. Hence the 

contention of the individwlthat the relevant orders were 

not supplied to him is baseless. 

 With regaZd to the applic.ntts averments in pan 6(d) 

it is s.aitt$ that the cotention of the applicant that he 

had drawn onlLone pay scale for his entire service of 34 years. 

is baseless. He had_4awn two pay scales i.e. 110-180 (as IDC) 

and. 110-240 (as Telephone Operator) yithresulntrevisionof 

pay scales ur4er CDS (Ifl Rules, 1970.  It  is furlker sbi4tted 

t]bat Rule probibrts to takthis clerical seniority in the 

telephone operator post dde  Ministry of Home Afixs OH No.3/ 

27/65it3-II dated. 26 P\b.66 and ON N6.9/22/$stt(D) dt 6 Feb 69 

(Annexüre-I) which specifically lips down that enployes re 

dered surplm are to be treated as fresh entrants._The order of 

Air HQ is quite legal and not arbitrary as contended by the 

applicant. 

Iahotta 
Wing Commander 
C: I d-inLstt';e Officer 
A. F. Station 1-iaki.npet. 

Deponent 

- r1 Pt LU I LU fret - 	-t- wa.444Wi-I tiol (omrnaflceI 
41 Stn Hakimpe' 
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With regard to averrints in para  7, it is_submitted 

that at the time, of his case fqr higher pay scale being 

progressed, he did not irtake amenior_forc1aiming his 

seniority as IDC tows Te1epho rn0peratoTtS post or at 

the Use t.thile he sought for arrears of p.yment on account 

of fixation of pay in the higher pay scale and revision of 

pension. 	 - 

It is further  brought ott that after, enjoying the 

benefits on ac.wtt of fixation of pay in the higher pay scale 

and reflsionof pens4.on., the applicaAt brought out the seniority 

potyichhe had requested once dming 1979,  but he had given 

an optia n to the,effe tha.teither he should be reverted to LDC 

or he may be given 	 scale as a Telephone, Operator, in 

his aPplic&tiori diring 1979. He mainly stressed. the poirt of 

seniority,on 5 Aug.tt) ie after a lapse of 5 yea;sof his 

retirement from ser......uper!.r Stion which he, ought to 

have claimed before retirement or atleast immediately after 

retirement. 

200 	It is further sthidtted. that unless the applicant 

rest$es higher dutiegs on promotion with higher pay scale hi(#. 

will only be possible during seryice time arü not after $tii'e-

ient.. The applicant ought to haveclaimed for promotion  wile 

in service, ins ted of fixation of pay in higher pay sqa].., which 

has been considered dtu'ing,the Nay.899  and which has become 

final, and the applicant retired 

Deponent 

A. M Ihotra 
Wing Commander 
Chief Administrative Officer 
A. F. Station Hakiinpet. 

athy 
GpCap 
Station .Comwande, 

AF Sw bakimpcc 
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"aAM5 HAE i 1. P RAO 
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Mdition& thnc!nc Counsc' t'. Central Govt. 
H. No. 39/3 RI, Vijayatmgar cotony.  

HYDERASAD-600 467 
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21. 	- In view of the foregoing sul?aissions., the appllc!tioit 

Is devoid of merits ad liable to be dismissed. Therefor, it 

is prad that this. Hoa'hle Tribunal may kindly be pleased 

to dismiss the application with costs. 

DepenentG4p Ptnpa 
Slatlo La s el 

- 	 hYSapc' 
Sworn on this, the 700-M1lQ 	day of  

and signed his nane before me1  in my presee. 

ajtesijq; 

Wing F0rnma1

fd 

t 
Chief Administrative Officer 
A. F. Station Hakimpet 

1,the above named respgMent No. FoUR herein 4o 

hereby_st that what all stated in the Counter Affidavit 	I  

is tuto the best of ny knowledge, beliGf ani in fornation. 

Hence verified on this, the 7LO.Qcn31JIJ1T 	day of \RIL i'IL 

DeroneJIAL 4" 
StaD Comma 

- a? sw Hakimpel 

A. 4
ttes 

maltra 
Wing Commander 
Chief Administrative Officer 
A. F. 5tation Hakimpet. 



CEJTRAL ADMINISTRATIVE TRIBuNj HYL1EIRABAD BENCH AT HYDERADAL 
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I 

0A.NO.92/92 

Date of Order: ia-g-g 

M.Jara Rao 

Applicant 

and 	 - 

The Chief of Air Staff, 
AIR Head Quarters, 

New teihi-il. 
Air Officer, Personnel 
AIR Head'Quarters, New Leihi-li. 
Chief Officer, The Headquarters Training, 
Corrnand-IAP, Bangalore-6. 

The Air Off icer Commanding, 
Air Force Station, Hakirrpet, Hyderabad. 

Respondents. 

For the Applicant 	Mr. M.P.Chandramouli, Advocate. - 

For the Respondents; Mr. N.V.Ramana, e 

OOFAM; 	1 

THE HON' BLE MR.JUSTICE V.IJEELADRI, RAO 

- 	
THE HON'ELE 	 MLYMBER(ADNN) 



OA .92/92 

Judgement 

( As per Hon. Mr. Oustice V. Neeladri Pea, Vt ) 

Heard Sri P. Chandra Mouli, learned counsel for the 

applicant and Sri N.V. Ramana, learned counsel for the 

respondents. 

The applicant, late Jayara, joined as LDC on 18-9-1951 

in R-4 Organisation as against &irmen vacancy and he con-

tinued in the said post till 198. He was absorbed as Tele-

phone Operator on 20-2-1968 in the pay scale of .110-180. 

and he retired in the said post in 1985. 

As late 3ayara.was not a matriculate and as matri-

culation is the minimum educational qualification for the 

post of LDC/Telephone Operator, it is stated that he was 

not given pay scale of Rs.110-240 which was applibable to 

the Telephone Operators, But Government of India by cEder 

dated 26-7-1986. vide Annaxure-I passed orders relaxing the 

prescribed minimum educational qualificationft,f the 

applicant and 28 others. But when they were not given the 

benefit of the pay scale'of Rs.110-240 from the dates of 

their respective appointment as Telephone Operators, 'a 

representation was made1and ultimately the Station Commander 

and COO Officer incharge of Civil Administration recomnended 

on 16-11-1985 for the fixation of pay of the applicant in 

pay scale Rs.110-240 with effect from 20-2-196$1and that 

the service rendered by the applicant from 18-9-1951: to 

20-2-1968 shall be reckoned for the purpose of seniority 

and promotion in the cadre of Telephone Operator and hence 

he should be promoted to the post of Telephone Operator 

Gr.I and he should be further promoted as Telephone 

Supervisor. 



4. 	The Government of India had given sanction for re- 

fixation of the pay of the applicant with effect from 

20-6-1968 in the pay scale of Rs.110-240 and in the pay scale 

of R5.260-480 from 1-1-1971 and stagnation increment was 

given on 1-7-1983 vide orderdated  20-5-1989 (vide annsure-4) 

and accordingly the applicant  was paid all arrears. 

5, 	But as the recomrndation,for reckoning the service of 

the applicant from 1951  for fixation of  seniority andon- 

sequential promotion to the post of Telephone Operator %.i 

and Telephone Supervisor were not accepted by the Government 

his CR was filed for declaration that the order No.AIR/HQ/ 

23046/83/Isle staff/PC/DPC dated 2-6-1991 whereby his request 

for the above was not acceded to, is illegal, arbitrary and 

void and for a consequential dire,ction to'the respondents to 

reckon the period of service as LOC from 18-9-1951 to 20a2a1968K 

as the service in the Telepbone Operator Gr.II and!  for all 

consequential benefits like promotion from the date when his 

juniors were promoted and for pay in the higher payscales. 

6. ! It was pleaded for the mspondents that as the relaxation 

was vsat made only in 19Th/the applicant is not entitled to 

the reliefs claimed in this OA. The further contention for 

the respondents is that as the applicant had retired from 

service in 1985thus long prior to the tiling of this CA (it 

was presented on 5-2-1992), the applicant will not be entitled 

to pay in the promotional post even it it can be cTd  that 

the period of service from 18-9-1951 had to be reckoned for 

fixation of seniority2  an-i thereby his case had=to be con- 

sidered for promotion to the post of Telephone Operator Gr.I 

and also to Telephone Supervisor. The further submission 

for the respondents is that4as the applicant retired from 

Lis 	 . .3. 

L2 
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To 

The Chief of Air Staff, 
AIR Head Quarters, New Delhi-il. 

The Air Officer, Personnl, 
AIR Head Quarters, New Delhi-il, 

The Chief Officer, The Headquarters Training, 
Comrnand4Ap, Bangalore-6 

The Air Officer Comanding, Air.  Force Station, 
Hakirnpet Hyderabad 

5. One copy to Mr.MP.Chandramouli, Advocate; CAT.Hyd. 

6.9ne copy to.Mr.N.V.Ramana, Addk.CGSC.CAT.HYd. 

7. One copy to Library, CAT.Hyd. 
a. One spare copy. 

pvm 

I 	 - 	 - 

4 	 • 	S 

I 

a 

a 

I 

— 
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- 
The Chief of Air Staff, 
AIR Head Quarters, New t1hi-11. 

The Air Officer, Personn]., 
AIR HeadQuarters, New Delhi-il, 

The Chief Of ficer, The Headquarters Training, 
Command.4AF, Bàn6alore-6. 
The Air Officer1,Cornrnanding, Air Force Station, Hajcipè 	Hydera.bad 

One copy to Mr.MP.Chandrarh6u1i, Advocate; CAT.Hyd. 
6.Qne copy to,Mr.N.v.Ramana, AddI.CGSC.CAT.HYC5. 
7. One copy to Library, CAT.Hyd. 

S. One spare copy. 
r, 	• 	 - 

pvm 

,• 1 	 - 

- 	 a 	'• 	IL 	 J 	-. 

+ 	- 	I 	- 	•• 	 ' 	- 

1 ,  

i i  

t 	 - 
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service long before the filing of the OA, the question of 

fixing the notional pay in the higher post in which he never 

worked does not arise. 

7. 	There is force in the contentions for the respondents. 

This is a case where the priAcipie of No pay no work' has to 

be applieØ as the applicant never worked in the promotional 

does not ariset - As such wrare not adverting to the plea as 

to whether in view of the relaxation that was made in 1976, the 

period of service from 18-9-1951 las to be reckoned for fixation 

of seniority. 

B. 	It is not known as\to whether the period of service from 

18-9-1951 till 20-2-1968 the data on which the late Jayarao 

(Jayarao died - during the pendency of this (S and his LR5 have 

come on records as per orders in the MA.803/95) was absorbed 

as Telephone Operator on 20-2-1968 was included in qualifying 

service for fixation of pension. If the same was not reckoned 

for qualifying service, the LRS of Jayarao, if so advised are 

free to make a represenation to R-4 in regard to the same and 

if such a representation is going to be made, the same has to 

be disposed of in accordance with law. 

9. 	Subject to the above, the QA is dismissed. No coats.1/ 

- - 

	(A.8. C thi) 	 (v. Neeladri Raa) 
- 	

Me 
rdmn) 	 vice Chairman 

I 

Dated : September 13, 95 
- 	 DictatilFin Open CourC 

- 	 - 
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IN THE CENTRAL ATh4INISTRAWIVE TRIBUNPJ4  
HYDERABAD BENCH AT HYDEPABAD. 

THE HON 7  BLE MR.JUSTICE V.EELADRI RAO 
VICE—C}{Ip4JjJ 

and- 

THE HON' BLE NRo-EGmJJ S M(ALMN) 

Dk TED; 	

7 
-1995. 

O4EW5tJtx3MENT. 

in 

O.A.No.  

• 

- 	
Ac3nistted and Interim Directions 
Issud 

Alla.d 

Dispcsed of with directions. - 

Dxsma. Bed. 	 I  

Dismi sed as wjhdrawn 

Dismi sea for default 

Order WRejectea. 

No order as to costs. 

a 
DE$ - :r,-. • 
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SECUNDERABADCSLNTONMFNTBOARD  

EXWACT Fr.OM THE DAILY GISTER OF DEATHS IN THE CANTONMENT OF SECUNDE1;BAD   

- 	 DURING THE MONTH OF 	b1t L 9 3 
ELNo. 	Date of Enlrv 	Cac- C Death 	Name of person tvhose dea;h is 

- 	

re'orted and father's name_- 
Class . 	Cause of 

death 	- 
A 	at time 

of death 
cemaxts and inSt of the 

Regration Cficer 

4 GkmtAA?n 0-x~ 4~~Xa- 

Ccpiedsv 	 CcrrçaeoBy 

Copying Fee As 	(RUDEeS 	 ordv) Pa 'roe Cant 4 B Receipt No 	52 	9-ied 2(( tj -9 c 	- 

- 	
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- 	 SECUNDEPABADCANTONMENTBOARD - 

ECSACT FROM NE DAILY REGISTER OF DEATHS IN THE CPi TONMENT OF SECUNDEPIASAD 

	

.OURINGTHEMONTH OF 	 L 

SLNo. Da1e of Fj- cy Dale of Death 	Name of person whose death s 	Class 	Cause of 	 lime 	Remarks ar iniYaI of the 

	

- 	 tecoried and Iathefs nam- 	 death 	 of death 	Eois,aliCr. Officer - 

rap 

a7l 

 - 	 stin 
- 

H 

- 

CopS B'; 	 COWC 8y 

 

opgFeeRs JoJ — tctuees 	Cf 	 ont)PaVceCafltt4BRPtN0 V. S83 -J4Dated 2t( H -c 

$ifRACT—  

- 	- 	

- 	- -.7 	 - 	 - 

H. 1 	 • 
- 	 • -j--.O\ 	-. 

- 
- 	 -• - 	 -: 	 AsCecreiq!v I 
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kpplitatiCfl gji.d Under or. 
aR"' ac-C 

IN THE CENtRAL M)M1 tatlRMlVt 7RIWWL AT HYDER*BAD. 

M.k.IV. 	 fl5. 
in 

O.A.M. 9. 	/92. 

netieen:- 

L.M.Jaya R&O (Le ) 
	 • . applicant. 

2.LS*XU 	Wc.lae )4.Jays çao, 
OctriNil, aged about 56 years, 

. 116/1,sriflagtr colay, 
trtaa?tc*xt. sectnderabade3. 	•. Proposed pppflcaflt 

(BOSS L. P. Of U4 deceased Applicant) 
- 

E'i, chief o\\j.ir tatf, 
4r nea\tuarte5. New velhi- 11, 

: 
Mt Had,/CtlattJflt, NOW temL.'L 

N 	• chssCpuficer 
Head patters taming CarnandIAT 

J3angalorc-6. 

4. The Mr OfftcC carainding 
Air pco StAlticn t  Habimpet,Uydertbad. ,. p.espad*flts. 

roe all the teasers stated in the affidavit tiled 

in sipt of the e.pplicant ( to condcae the delay ) 

the wplicaflt herein prays that this Ha)' ble Court 
applicant 

may be  pleased to add the m"2*xx%*m herein as legal 

representative of the deceased applicant &zi MJaya ThO 

in the above 0. a, as otherwise the applicant herein 

will be put to serious and irreparable ion end hardship. 

and pass such e*,dc( a) as this tier' ble fribunal may deem 

Lit and prcper. 

nydc abed. 

	

Dt: 20402-199. 	 Corn 
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1 	Hyc3erabad Djg XLct 

. 

• In the Cenital AAnn.rtjbunaj 
at Hydelabad0  

M.A.t. 	• 	/95.  

in. 

Q.AJE. 92 of 992. 

• 

M.A 4  to add the applicant as 
L.R. of the deceased applicant. 

1• 	 • 	I 

URI M,P.CHANDNfl4OUU. 

COUNSEL FOR APPLICANT. 



4 Q-%b 
jplicatiCn filed Uncer or 

fl ThE CENThAL 	LI 	S1A\'E 'JflRUNI\L IC 	tERRD 

M.AJ0.  

O.A.NO, 92 /92. 

3jctwèCflt- 

IMJaYa xao (O1 	) 
,. 	plicant, 

2,M.s--' Bat, /o.late m.jaya 160.9  

ocotFill, wtgeO about bb 
116/I,sxifllqc.r colony,  

'lUUrndl2QUi, becanOerab.U_J. 	,. Pro9Obed Appltcaflt 

( sole L,R. of the deceased ppplicant) 

And 

J. chief of Mr 5taff, 

4 	
Air 1-jcd LuErtFr5, New c.elht-ll. 

2. Air officer, rerscnncl 
Air pead ç'uarterE, New Delhi-li. 

3, Chiei Officer 
Tt 9ead cl1drter 	fta1.niflç cmiand.-IAF 

pangalor c..-6. 

4 The Air officer Comm8ndinq 
Air Force 	 HC irnpet,iIyOerdbda. •0 Respondents. 

rdrèil the reasons st.ateO in the aftidavit 	led 

in rxWp()It 0i the AppliCaflt ( to condone the delay 

the RppliCaflt 
herein prays 'that this I-tm' ble Court 

applicant 
may be pleased to add the aqq3-t=iSm herein as legal 

representative of the deceasea  applicant Sri M.Jaya IO 

in the above o,a., as othefldSe the applicant herein 

will be put to serious anA &rreptirahle loss and hardship. 

and pass such order(s) as this 3lcn'hle 1ibuna1 may deem 

ft arE3 2roper. 

uyderabed.  
T)ts 20402_1995. 	 CcAU'isel for Applicant. 



Ryderabad District 

• In the Central AAUfl.ltjbuzaaj 
at Hyderabad 

fl.A.PC. 	 . /95. 
in: 

q.A•c•92 	Of 1992. 

I 

,f r 

t7c\ 

M.A. to ado the applicant as 
L.R. of the deceased appljc 

SHRI MOP. CH1NDRANOULI. 

COUNSEL FOR APPLICANT. 



n rnI.\c,t_c g. 
)pplicaUCfl flied under or. 

I!; ThE CENTRAL 
ALMINIS111ATIVE TRIEI)NAL AT HYEtPAT3AD. 

M.A.NO. 	2 	/95. 

C • A.r\C. 92! /92. 

}jeti:Cefl - 

k;to (cied 

2,14. 5a)tku flat 	/o. lute M, 
Jaya j ao, 

occ:N1l l7iqeC about bb jearb, 
N . 	ll6/l,;Xifl 1q..r cOlcY, 

nrtxeal2girt, beCUflUEthz0J. 

(Sole L.P. of the deceasedApplicant) 

And 

0 
 Applicant. 

proposed Applicant 

I. chief of Air staff, 	 11 Air Head cuarters, New reihi- 

2. Air officer, perscnnei Air Head c.uartere, New Delhi-Il. 

3, Chitf Offl 	ltaininc Canmand1XF 

panqalor e-6. 

 

 

4 The Air Officer coTifflandinc 
Air Force st,ticn, 0 . 

pespcndents. 

rOt all the reasons ttdtCO in the affidavit riled 

in svcat ot th :plicant ( 	 the delay ) 

the Applicant herein prays that this iiari'ble Court 
applicant 

'ay be pleased to add the 	 herein as legal 

representative Of the decdased applicant Sri M.Jaya }aO 

in the above O,a,, as otherwise the applicant herein 

will be put to serious and rreparahle loss and hardship. 

and pass such order(s) as this ljon' ble Tribunal may deem 

£ita& oroper. 

nyderabed. 	 <—I\ ___ 

Dt: 20402_1995. 	
Counsel for Applicant. 



-- 	 - 	LUL•I I 'LW1 

- 	Hyderabad Distrjct•  

In the Central AAUfl.ltibuna]. 
at Hyderabad 

I . 	M.A.m. 	 /954 

in 

- • 	• 	 2 	;Of 1992. 

C 	 M.A.to add the applicant as 
- 	

• 

 

L.R. of the c3eceened app1icant 

I,  

51191 M.P. CHkNDkAZ4OULZ. 

COUNSEL FOR P.PPLICAfl. 



I
ipp1icatiCfl filed tinder or.tF 	10 BC 

in 
'mE cENAL AtM! a5mAn'/E 1?I}3WThL AT HYttRMv'D. 

M.A.M. 	 /95 

in 

O.A.t'O. 92 	/92. 

13  e twe en: - 

l.M.J3Y8 Rao (died 
	 .. ipplicaflt. 

Bat, j.1/o.late M.Jaya ;aO, 

QcC Nil, iqed about 56 yedL b 1  

t/o,H. N . jj6/J,xingr colY, 
'ijnznalGcjUt, sccnu€rabui. 	

• I'ropote' wplicant 

(sole L.R. of the deceased Applicant) 

tin 6 

chief of 	$r gtaff, 
New teihi-Il, 

Air 1cad 	CuartE!IS, 

Air cificer, 	perscnnel 
tielht.Jl. 4r Head çuarterE, New 

Chief Officer 
H(d 	cuarterE 	Tta1niflc 	Catrn3rid3AF 

panqalor€-b. 

4 	The Air Officer 	crnmandtriq 
Hi}virflpet, 	ycerot'cJ, 	00 	

ecpondents. 
Air 	CC St 	ti 	, 

ot all the reasofla stated in the afjidat ijied 

in 
suppat ot 	tte ipplicapt  ( 	to condone 	the delay ) 

the Mpplicaflt herein prays that this Hai'ble Court 
applicant 

may be pleased to 	add the et 	±tE&tS 	herein as legal 

representative at the deceased applicant Sri M.Jaya MO 

• in the above 00a., 
as otherwise the applicant herein 

will be put to serious and irreparable loss and hardship, 

and pass such order(s) as, this ijon'ble Itibunal may deem 

titan5 oroper. 

yd&abad. 
Dt: 20402 1995. 

Cout'isel for tipplicant. 



Hyderabad Djstrtct 

-. 	 in the Central AAOfl.ltthunal 
at Hyderabad4  

M.ANO. 	 /95. 

0,4A.nO..9 	Of 1992. 

qpj NEb LCUJ 

M.A 3  to add the applicant as 
taR, of the deceased aplicat, 

4".  

LHRI N.PICMANDRAMOUU. 

COUNSEL FOR APPLICANT. 
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ftpplscatiofl fjled Under or. 	PC 

IN THE CEN'XRAL J4E14IFTISItRAflVE IRIWNAL AT WDER/4BtD. 

M.A1NO. 2P' /9. 

.. 	in 

	

O.A.tO. 92 	/92. 

Betweelu- 

i.M,.Jaya gao (died. ) 

2.M;s*kU Bat.,. w/o.iaee LJaya RO, 
occ:Nil, wged about s6 years, 

116/1,5rtnagar colaly, 
nrixnalScixt, secunderabaóe3. 

(sole L.R. of the deceased ppltcant) 

And 

1. ctfleiQf Air gtafi v  

Mr jead Quarters, New r€lhi..11. 

2 4r Qflicer, personnel 
4r Head quarters, New Delhi-U. 

1 Jçp3Scaflt. 

,. flOpQsed Applicant 

2. Chief Of fjcer 
The iiead •art&s itaini.ng  CanmandIAF 
Bangalore-Ô. 

4 

4,, The Mr Officer CCtMfldinQ 
Mr Face StttCfl, Hakimpet,Hyderabad. e.• ResfltS. 

... ;pta1t the reasons stated in the afftdavit fLied 

in stott of the Applicant ( to condone the delay ) 

the pppltcant herein prays that this HutbIe Court 
applicant 

may be pleased to add the aggatmKitmberein es.iegal 

representatiVe of  the deceased applicant Sri M.Jaya aao 

in the above O., as otherwise the applicant herein 

will be put to serious and irreparable loss and hardship. 

and paès such order(s) as this ycn'ble tibunal may dee 

£ita&. proper. 

Hyderabad. 
Pt: O4021995. 
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Hyderabad District. 

.ji 	t..__ 	4.  

_1 

- 	•j 	 -- 

&o 	+o Th3-r 
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_3o 	.c•S- 
aA- 
Noy- H 
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3c 
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iC [u-ofz' 
• frW-XJY2JtL_ 
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.: fT t: 

In the Central ?,dmn.ttibunal 
at Hyderabad•  

qo.. 92 • Of 1992. 

U 

N.A. to add the applicant as 
L.R•  of the, deceased applicant 

SHRI M.P.CHaNDRA140un. 

COUNSEL FOR APPLICANT. 

A. 



2tL 

Application filedunder or..'c inn 

IN ¶IME CENIRAL AEeCNISIRAflVE 'IRIBUNA AT HYDERABAD., 
)rflr 	.;J /•).' 	- 	 - 

a — - 

 

M.A.M. qP5 /95.. 

in 

i.! 	.?l_ IS... 	 O.A.NO. 	92 	/92. 

Between; — 

.LM.Jaya Rao(died).,.. 	4,-.,... 	
.• applicant. 

2j4.3a3UcuBai, W/o9 late m,jaya Rap, 
56years, Occ 116/1,srinagar dOliy, 

flrwta)Sgtrt , sectuider aba& 3 	•. Proposed gppplican t 

(sole L.R. of the deceased pltcant 

Md 

chief of Air 5taff, 
Air Head Quarters, New.!)elhi-U. 

Air Officer, Pasonnei: 	. 
Air-  Head Quarters, New Delhill. 

3 cijief Qfficer 	 . 
the He-ad tjaarters Trai ing CcnunandIAF 
Bangalore6 

............ 4 The Air officer camnanding 
Air Fate station, Halaimpet,Hyderabad. 	Respondents. 

4. 	
4. 	. 	. 

° 	0Jaflh the teasons stated in the affidat filed 

in sWpWt.°f the 	 the delay ) 

the wplicant herein, prays :4 ....this flca'ble Court 
applicant 

may be pleased to add the aWWddwvjd= herein as legal 

represeàtative of the deceased applic&i t Sri- M,Jaya MO 

-' 	in the above oa., as otherwisethe appiiäant herein 

will be put to serious and irreparable loss and hardship, 

and pass such order(s) as this HCt1'ble Itibunal may deem 

fit and proper. 

Hyderabad. 
Dt: 20.402-1995. 

.4 

Counsel for Applicant, 

S.. ..... 	t.J.. 	..J..t... 
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/ $2;- 	S. 
Attn 

"C"Ptof the letter ira my hugbancj'5 Advnt. aüy 
2 tee to know about  the pctciwcy Of the 0. A.0 I&sd1ately 
2 catact.d my hutend' a )Cvr ct%te qt 20.c2. 19Th  and 
encuired ebait the case•  After Iscertjsinj the pendunc, 
of the c'tce I am filing 

this ttisceUanscsa P,pplica tlm  
to lt4qad me Os Appljcar* Or, the legal r.prese)tu,, 
of the Applicant. Except mysele there Sr• no L.Rs, to 
my huntand as our au7 eAughtez is marrj. I mje, that
the delay in tiling the L.R.Jetium is nSIthaCwilju 
ne %4nta C=Sjt d&& to the crcn 	Stated 4bo 
I SSt th t the tsjej prbyed In  the O.A. is alo for 
ca2anseual 	 it is thsrstag praytc* that this 
qi'bj TrLbM&I

my be 44ags to add the APPALcaut hcein qw 
SB 1494 rePxesgltMtsw at ths deceed AWlIcant as 
otheidse I will be put to boricus anc ion twa 
and t'*ther it is grqec tLt. U4s litmIbja CcLgt may be 
pleasod to ccrdcce the dela/ ' Cbg Gay& in tiling the 
10R.Petiticn at the tnt 1. ndth-r "tituS ua wntas 
and ncn_.rcceipt at 1.tts Crt my house c,qg 
On recst,t of lqtra I cqprccsCj my cc1ms.1 

9117 flttraed and 

si2Id j1s neq ca this 	( wat,saau vat 
the l?thoay at IIL'Sp;5 

at HyOsrobac, 

LsLar Not  

MVacats $ flYCeerabe 

( M.GNQWThZ) 



In the central jcbtnhsuattvs rxthzmal at uydetabsd 
I 	 •fl.A.it. 	 '/95. 5 a 	• 

in 

92 S 1992. 

sstnan  

PI.Jay* pta (dad) hIS idLe tiô .oIi 
legal repreantatiwt.M.sakku sot, 

S. 

.. *Sltcant/ 
Eposit Applicant. 

and 
I 	 - 

Lèhi.t 01 4r staLL 
- Ala natO giiarteze, New DS1)fl_lS 

and 3 othsrs5 	 - 	 •. Itiecasdent. 

-4 

- 	* 	
.• Afidant of at..seckuzat. 4. 

2, Ii • sakku St Wo. aya 'rio, aged abcut 56 years, 

p/o.scamderabs&to hereby,  solcnl* u/is ends tate as 

fol3Ssje - 	 : - t 

I am the proposed appitcent in the above Oj. 

ItS applicant tn1the-0.A. C my hsband.. 

4 2., 3 t*t4t that my htzsbimd W8s ttle6-CJ;No.9/2 

betut this 802' bl.utbuntl fé a dLrf:tUcn to the 

rss,,unOsnta. tots cowtPs periaG of his sSvice as L.C.C. 

ins 1&.9..1981  to 2o.2w68 as the sevics in Thlcphu%e 

operata crade4I and give all caieoqncntioibsetits 

Sims pranodai from the date ten his jtmtcrs tiers 

	

S 	 I 	 - 

pratoted and pay in the Rivhcr scale. The said O.A, 

s aittsd during reb' 92 end it is penCtng beSe., 

this rjcm'ble court/tribunal. I crinit that during the 

pendecy of th$s O.A, my husband died co 20.41993, x am 

not amaze of the pctduncy of the case betas this 

afl bla cow t. Wring Decemba • 1794 cy husl*nd Advoca ta 

has ictttu a letter to my old address ebo.it the lIsdng 

of the case for itnal hearing. My prsvtous house ama 
has handedovex that letter to me on 



l4oderabae. I3tctrtcb. 

In the central Aása.tbtmal 
at iiyderubad, 

4 

1)5. 

In 

?2 . 	Xfl2 0  

flAs  to caaCctt the c2elay in 
Ltllng the L.p.*pØlcoticn. 

AIR ft-AL 

 

rEt MP.CWrrR4tOULZ. 

Cax%Ea fcc Applicant. 



I 

S 

AWIIC&ticn tt)ad under tsc b of the Umitetiat jct,, 

ZN ME naxin CWt%AL AD4INIS5tA5VE WIMNAL AT 

N.A.IC. 	/95. 

in 

O.AJC. 92 /lfl. 

Between :- 

l.LJaye nao (died) 	 .. App1jcsn 

2M.sakku flat w/o:M.Jay.i Rao 
aged about 56 year a, H • ho. lio,i, 	Pr qoaed mnd Applicant 
aa.nagar COly, flrralegirt, 	in the abovs O.A as 
SeClmCtrabad..3. 	 scèe L,R, of deceased 

?Qplicent. 

and 

1. CbtcL of Mr flail 
laR Head cwrtss,new Delht.fl 

2, Mr Ottjcsr,Perg,crmel, 
Air nead cuartns,wew D.3Jtj..1j. 

3 thief Officer, 
The Head Ciartas 1ra$.nS g CnmiianA.jp.y 
Vangalae..6. 	 * 

4.. the flt Office CnranCing 
AIR nce St-da3, Haktmpet,Hydcabad, .. pespczidents 

1 theyt easas statS in the  eccanpanying 

- ctstaer/applst herein prays that this 

Ity be pleased to condone the 6e3ay 

2co 	a In filing the L.R.App11c4tjai aed pass 
" 	tfI 

Oc8'kV 	) 

 

as this 11cc' ble Coit t/tibunel may dee 

tat znd proper an otherwise the applicant will 1* put to 
a 

sejou and irreparable loss and hardship. 

Hydaebod. 
tt 20-2-105. 	 camèi fcc nttuuiar. 

I 



; 2 : 

After receipt oi. the letter from my husband's Advpcate only 

i came to knot., about the pdency of the C.A., Irrwnediately 

I canacted my hustand' a dvocate at 20-021995 and 

enoutred about the case. After ascertaining the endency 

of the Case I am iilthg this Miscellaneous App4cticn 

to implead me as Applicant as the legal represa&tjijvG 

of the Applicant. Except myself there are no L.Rá O  to 

my husband as our afly (54tughter is married. i a&±*utt that 

the delay in tiling thr L,R.Petitiaa is neither wilful 

na wIntaR except due to tne circumstances stated above. 

I suLcdt that  the relies aayed in the O,A, is also for 

ceasequenUal benetltt. It to theretixe prayed that this 

Hcn'bje tribunal may be pleased to add the Applicant herein 

86 leg 1 rpreaentative of the deceased Applicantas 

othezwtse I will be put to sericuà and loss and hardship, 

and further it is prayed that this Hatble Ccurt may be 

pleased to condcte the delay 	p of days in filing the 

L.R,PetSUCfl as the same is neither wilful nor tantcn 

and non-rtweiptCf letter fran my house owner. Itnedtately 

on receLpt of letter I approached my counsel, 

olcmly affirmed and 

zigneO her name on this 
	

(. snt,sa.kku Bat ). 

the 1;*thday of rob' 1995 

at uyderaind. 

Before rue, 

NvOcate 9 Iftthsrab.sU. 



in thC central Ad(ninLStraUVe Tribunal at uyderabac3. 

/95. 

in 

92of 1992, 

etweefl t- 

a.Jaya Rao (dted) his wife and .sole 
legal repreentatsVe ont,n.sak Ba., 

arid 

l.chiet of Air Staff 
AIR MeaG Cuarters, New pelhil1 
and 3 otherS. 

, ApJSliCaflt/ 
proosed Applicant, 

0• 
Resppcfldents 

tSS4&tS. 	 a 

I, M 0 sakC Bat WO.JaYa Rao aged about 56 years, 

r./o. Secunderabad do hereby solemnly affirm and state as 

£ollcws 

i am the propOsed applict in the above O.A. 

The applicant in the O.A. was my. husband. 

.bft that my husband was iiied oJ.No.92/92 

beicre this IWI'Lle iribuflal LOt a djrccUon to the 

(.ØpOe8 to redcQ th peri~O1 his crvic:as L.C.C. 

:rcm l8.4_1951t0 2O2-68 as the sec vice ill Te1eL*IOne 

operator cwade-II and give all ecrisequential benetita 

T1 
	 iime pratiOtit fran the date wh tile JUSiLCXS were 

;)rcmoted and pay in the Higher scale, 	The satd O.A. 

was sornitted durtflQ Feb' 92 and itis pending bef&e 

this N' ble coiwt/tXtbuhia 	I sutrit that during the 

pendecy of thte b.t,, my huSband died at 20_4..199$. I sin 

not avare of the peic3ency of the case before this  

Mcii' blé court. puiing DCCenb& 1)94 my husband. Advocate 

has 	
ittefl a letter to my olô address abmt the:liStiflQ 

of the case foc final hearing. my previOUs hot's owner 

has handedeoer tht letter to me at 192l995.: 



LI 

H 

Hyderabad'rllstrict. 

in the Centre). AAm.Iribunal 
at 11ydex€baJ 

F 	F 
M.A.NO. 	H 	F: 

in 

-. 00h,NO. 	92 	at 1992. 

t4,A 'to ccndat the delay in 
thIng the L.p 0 Application. 

H 	 a 
£1? ECtE 
gS 	131 

- 

SHill M.P e CHANtRt40Uh10 

counsól for Applicant. 



! :) 

ppflcaU°fl uiled ljn6mr sec. 5 of the Lirnit-3U' Act, 

IN 
ThE NI4Xfl CEN'tRAL prJt4INl5'1RAflVE iIuBiSNAL AT HYD 

in 

O.A.tX). 92 /1992. 

Between :— 

nat (died) 

2,M.sa3cku Bai w/0a4.Jaya 1Q 	

I 

age' about % yeart3,
Srinagar co1y, TirumalQiti9 
ecunoerabad_3. 

Applic'nt. 

Pr wosed 2nd Applicant 
in the above O.A. a 
sole L.R. Of deceased 

AppliCaIIt. U 

1, chief of Air staff 
1zfl aead cuctJ2terboNew Delhi-il 

2. eUL oLticer,pericru1el 
AXE jjeaa çuartert,NeW Delhi-il. 

The Head cUattCs 'jtainln g.CQtThafl&.IF 
Eangalot€rôo 

A. 	
iR FOEC 

 st:t1a, akimpet,Hyde, .. espCr1deflt6. 

For all the r e8SQIW stated in the accCThpaflyiY9 	
Ii 

afiiOAt the pdtitcner /applicant herein  prays that :th1  

Hontble 'flbuJlal may be 
plea6ed to condone the delay 

of 	j7,-c days in tilinq the L.R./pP1iCaUon 
and pass 

Such order(s) as this Han' biG 
ct/ttbunal may deen 

Lit :nÔ proper as otherwise the applicant will ke put to 

serious and irreparable ion and hardship. 

CbL  
HyOetabad. 
Dt3 



71 

2:- 
-1 

-Alter receipt o±• the letter  Iran -my htxsband's Advocate only 

I came to know about the pendency of the 0. A. Iminedia tely 

I cmtacted my husband' a Advocate, an 20-02-1995 and 

enctuired about the cace. After ascertaining the pendency 

of the case I am filing this Miwllaneous App1ict1cn 

pa 

	

	 to traplead me as Applicant as the legal representative 

of the IQplicant. Except myself éhere are no L,ne, to 

my tukanô as our only cMughter is married. I sutnuit that 

the deldy in Ltlthg the L,R,Petiticn is neither wilful 

nor wptcn except due to the circwnstances stated above. 

I suLwit that the reliet j?rayed in the QJ, is alSo for 

consequential beneflt. It Lb therefore prayed that this 

licn'ble aibunal may be pleased to add the ;Qplicant herein 

as legul apregentauve of the deceased Applicantac 

oth&wise I will be put to aericus and loss and h8rdship, 

and turther it is prayed that this Hcnv ble Ccuxt may be 

pleased to condone the delay Ii)- 	of days in tilIng the 

as the same Is neithr wilful ncr wanton 

and flOflr(!Cetpt of letter £rcr 'my house own&. Isediately 

on receipt of letter I apprcilchedmy counsel, 

olenly atfirrned and  

fl-gned her name cn this 
	C stt,sa.kku paj )-.• 

the l?thöay of reb' 19fl 

at iiyderab'id. 

I3etOta me 

Advocate &ffflAeZabSO0  

( 14,sMoWs1i) 

a 



I! 

In the central AdmthiStratjVe 'tribunal at nyderabad, 

r-q 1 ;,No,  

in 

9201 1992. 

5Gt''Qeefl %w 

£4.Jay8 gao (died) his wile and sole 
legel representative snt.140&&Ucu Bat, 

and 

Lcbiet Of Ar stafl 
AIR Head çuartrs, New pelhill 
and 3 others. 

Go  pltcantf 
proposed Applicant. 

, 	Respaiden ts 

ALi*JSt otsc29 sat. 

12 M.saXXQ Bat Wo.jaya Raó, aged about 56 years9  

p/0.&ecunder8b 69 hereby solemnly atlirm and Bt*te as 

tollas S.- 

am the proposed applicant in the above O.j%. 

The applicant in the O.A. was 	husband. 

that my husbd was filed 0ab.No,92/92 

lx icre this ac&ble flbun&l ttr a dtrt.cUOn to the 

x'pSdentw to rec1cot the pericd  of his crviceaS Lo cl? c, 

from 18._l9pl to 2o2.-68 as the service in TelePhCRle 

..II and give afl ccnsequential benetits operator ojftde  

lime ptotia1 fran the date when 	juni(cs were 

prcmoted and pay in the Higher scale. The said c.A. 

was acmttted during Feb'92 and it Jr. pending bet cre 

this Hcr1'ble crtftrthUI. 	I . sutzntt tnat UUI.&419 	- 

pendecy of thfl o.r.,, my husbanddied an 20o.4.'199?. x am 

not aware of the penc3ency of the case before this  

acn'ble court. During Deceaflber,H1.)?4 my husbanC11AdVOCate 

has iflttefl a letter to my old addxcass abcnt ttw.listiflg 

of the case f cz ttnal hazing. My previOus house owner 

has handed_O1a that letter tome ai 19...21fl5. 



H 

,Ic1 
(( 

Myderabad rxistr1cg 	 H 

• 'in the central AAnn1Xjbuna1 
H 

 
at Hyd€rabad1 	

H 

H a•rv. 

in 

O 0A0 KV 	2 	of 192. 	I 	I  

M.A. to condcrt the delay in 
ti1nq the L.pApp1icatiOfl. 

n4cma \ft 
11 



t1' 4  

&a il 	&) 

LI 

spplteaU0fl jiledonder 	
5 of the.LitnttUm ACt. 

IN ThE NMXMM CENIRAL AMMSTRAaV.E tRIBUNAL AT HYDERABAD, 

M,A.NO. Qt1_V /95, 

in 

O.A.N0 92 /1992.: 

Between :- 

rtao (died) 

Bat W/O.M.Jdya Rao 
aged about 56 yeaE, 11-14..116/19 
Srinagar co1ay, nrumalgirt9 
secunCerabao 3. 

0 
Applicant. 

PropOsed cn° Applicant 
in the above 0.?.. a 
soèe L.R. Of Tdeceased 
Applicant0 

x, chief of Air bW f f  

R Head *j1,rterL3,New Deltlic.'J.l 	H 

2. aIr officer ,PersC11I el 
Mr head Quarters ,NCW DelhiJ.l. 

, Chief OfficCE, 
The nead &,Uarters 'rcatnln qCniafldlAF 

4 	
Mv oLfictCCcrmnDndjnq 

eZR Force sttian, Hakiflpfl,HYde'°. .. 
aespcàdents. 

or all the J eAsons  stated in the accan.panyiflg 

afitoavit the peute/aPPhtca1t h&etfl prays that this 

Hc&ble Td.bUnal may be pleabed to cbnda'ae.the delay.  

of 	*b days in 
filing the LR.A9Pliciti0P and pàa 

such der( a) as this Han' ble ct/tibuna1 may dein 

jjt nd piOper as otherwise the applicant 'will ke put to 

&ertout; and 	
eparable loss and bardshS4, 

syer6bad. 
Dt3 2o-a-a95. 	

cotinbel jar peU 	. ifl° 



6 
¶1: 

V  2 :- 

Aster, receipt of. the letter franmy husband'5 Advocate only 
I came to know about the pendency of the O.A, 9  Immediately 

I contacted my husband' a jAdvocate on 20-021995 and  
encuired abcait the cace. Al ter ascertaining the iendency 

of ,  the case I am tiling ths Miscellaneous 1Qplict5on 

to implead me as Applicant as the legal represEitatjve 
of the Applicant. Except myèelf there are no L,Rs, to 

my husband Eta :Qur only thughter Is married. I CultiSt that 

the delay in tiling thp L,R,PeUt.ion to neither wiful 

nor wpton except due to tjie circwnstances stated above. 

I sulmit that the relies prayed In the Q.tk 	is also for 

consequential benejits, It is therefcxe prayed that this 

Iicn'bje 1tibtnaj may be piüaied to aôd the Applicant herein 

as legal z3presentative of the deceased Applicant as 

othcwise I will be put to sericus and loss and. hrdshjp, 
0. 

and further it is prayed tht this Ha'ble Court may be 

pleaaed to condone the delay L Lr of days in filing the 

L,R.PetJuon as the samèlsnbther wilful nor t-antai 

a;d floflrGCeIpt Cf letter fro(my house owner. Inuiediately 

on receipt of letter I apr cached my counsel, 

solewnly affirmed and 

tgned her name on this 

the JSttida' of, reb' 1995 

at iiyd&abd. 

Fiefore me, 

(• swt,Saicku Bat ). 

'.: 



in the cenual  AfliniflaUVe 1tjbuflai at Hyderabad. 
4 

  

in 

9201 1992; 

ets'ae 	t- 

M.Jaya gao (died) his wile and sole 
1BQ.1 representati'/e 9at14,sak)1 Bate 

and 

.• pplicant/ 
proposed Applicant. 

i.Ctiiet Of  M 
P.1K Heaä CUarterst New peXhi.-11 
and 3 otherS, 

geepbatdents 

fls 

I t  n.sa3cku Bat, Wo.Jaya Rao, aged about 56 years9  

p10,secundetabad do hereby solemnly affirm and state as 

follOdS t- 

am the ptopoSE&aPPlit in the above O,Pn 

the applicant in the O.A. w&s 7hflsbafld, 

that my husbaild was  filed o.1¼.,NO.92/92 

-betae thiS Hcti'.blS tribunal S& a direction to the 

to redcOiC thi period  of his 
service as L.C.C. 

rcspaOeflU'  

to 20.-2-68 as the service  in te1eph6ta 

operat - 0$deI1. and give, 
all conscsential benetita 

lime pxcaoUm fran the dfle 
 when his JuniCYts were 

prcmote6 and pay in the Higher scale. 	The 
saidQ.A. 

was admitted during Feb'92 and it tia pending befe 

this 4a9ble court/Uibl. I subuit  that during the 

pendecy of thbs a•  my husband died at 
20'499.3° I am 

not vare of.. thePefldcY of the case betOrO this 

ficaible Court. DuilflQ pecembe, 1)4 
my hUSband.)bdVOCate 

has 'written a letter to my old ad&ess abost the 
listing 

of the case I cZ final hea;iflg. ny previous houe owner 

has handed_Over tSt lettet to me at l9-2-L995. 



- - 	 - 

— 

Hyderakd District, 

Its the Centjfl Aàian'jrjbunaI 
at Hydeiabd. 	F 

,195•  

oj.wo. 	92 of 1932 0  

M,A to cav3crc the delayin 
-tilIng the L.p.Application. 

I_s 	

I 

it4PR$ 
r:L 	) 

SHRX M,P.CHANIRfl4OULZ. 

counsel for Applicant. 



ppliCatiC* filed under Eec. 5 of the timitUCn ct1, 

IN ThE XXNXX CENIRAL ThCN1S1R1Jh'flV 1RIBUNPL AT HYDERABAD. 

M.A... 	/95. 

in 

O.A.. 92 /1992.: 

,Between:- 

1M.aaya Rao (died) 	
.. Applicant, 

2,M.SkU 3a1 W/oJ4.Jya p,ao 
i3 9  itjio0 ll6/J. 	WrWOSed 2nd Applicant aged about 56 year  

SrtnaQar C01CQY9 Tinnalgiri; 	in the above O.A. as 

secundcrabSd3. 	
soèe L.R. of deceased 
Applicant. 

nd 	 - 

1 ChIef of Air otaif 
flR HeaU cuarterfieNew DO1IdSII 

2 1r Ofticer,Perbcmlel 
Air Head Quarters,NeW Delhirll. 

3 chief officer, 	 -. 
The Heaö QuartEtS 'jcair4in.g CcnThafl&IAF 
EangalOLEeôi. 

,4 "he flr officpccantianding 
iIR porce st-tim, HeXimpet,HydeP 
	•0 ReSPQ3defltS. 

For all the r eagas stated in the accanpaflyiPQ 

afitoavit the petit&/aPPutan1t twretfl prays that this 

Ho& ble Tribunal may be plea bed to condone the delay. 

of 	'3-b &ys in filing the L.R.ApPlicaOticn 
and pass 

zntch osder(S) as 
thic i{i'ble Court/tibunal may deem 

itt cnd proper as otherwise 
the applicant 'will ta put to 

terious and trrecarable loss and 
hatdshiP. 

Hyãerebad. 
2O.2I99!. 	 ctwThel for petitiCflet. 

Viz  



In the centxaj. Administrative 1flbvnal at Ryderabad. 

M,A.NO, 	2o2 
in 

92 of 1292. 

fletween :.- 

LJaya gao (died) his wte and sole 
legEl representa8ve nt.Lsa}cku sat, 

1
1 

and 

11hef of AU statt 

... ipzSlicant/ 
Proposed Applicant, 

AIR Head cuartera, New DelhiU 
and 3 other s. 	 •. espoaiden ta 

atfl&@t of ,Sut.saktu Bat. 

I, M.sakku Bat o.aaya Rao, aged about 56 years, 

R/o.Secunderabad do hereby soletinly affirm and state a 

toflcws : - 

I Sm thépqposed applicant in the above O.A. 

The applicant in the 0.A•  was my husband. 

t;2eubmit that my husband was tiled O.A,Nc.92192 

Iybefore this,  :Hon'ble iribunal tot a direction to the 
L 	 . - 

rcspaident to reckown the period at his oervice as L.C.C. 

iron $a49P1 to 20sss.68 as the service in Pelephaie 

operator oede.1.II and give an cazseqiaentjal benefits 

lime pxc*iioticn fran the date when his juntots were 

prattoted end pay in the higher scale. The said O.A. 

was admitted during Feb 92  and it is pending befee 

this ncn'iIe Court/trthunai. I subntt that during the 

pendecy of thIs O.A. my husband died at 20-41993. I am 

not aware of the pendency of the case before this 

on'ble court. DurIng December, 1fl4 my husband Advocate 

has written a letter to my old address aboat the ltstinq 

of the case for final hearing. My previous house Owner 

has handed..over that letter to .me on 1921995. 



k' 4  '-i.) 
: 2 :- 

After receipt of the letter fran my husband' s Advocate only 

I came to know about the pendency of the 0 • A., Inunediately 

I contacted my husband's pdvocate a 2Q-02-1995  and 

enqatred abc*St the caves  After ascertaining the pendency 

of the case I am. tiling this Mtsccl laneous Application 

to irnptead me as Applicant as the legAi representative 

of the Applicant. Except myself sere are no Lois. to 

my husband as our only 8ughter is matried. Z cntmit that 

the delay in tiling the L.R.PetiUCfl is neither wilful 

pa: wnton except due to the circumstances stated above. 

I sub4t that the reflet prayed In the Ø.Ä, is also for 

consequential benefits. It is therefore prayed that this 

Hc&ble tibunal my be pleased to add the Applicant herein 

as legal ;cpreeenthtive of the deceased Applicant as 

othc4se I will be put to serious and loss and hatdehip1  

and further it is prayed that this nont ble Ccwt may be 

pleased to condone the delay p of dafl in filing the ,'  

L.a.Petition as the same 'is neither wilful nor wanton 

and naaeceipt Of letter frai' my house oimeE Ininediately 

on receipt of letter I approached my counsel. 

solemnly affirmed and 

r,4,gnekA. her name on this 
	

( St,.$81cku ?aL ) 

the 19th6à2' of Feb' L?fl 

at HyderabId. 

Before me, 

aavocate flyOerabad4  

( M16AKKUB)aI) 

* 



- 

-, 4- 

Hyderabad District. 

In the Central Aclmn.tibunal 
at Hyderabad. 

M.&NO. 	/95. 

in 

Oa.NO. 	92 Of 1992. 

M.&. to tcnd.crc the delay in 
filIng the L.RJ,ppliCatiOfl. 

a 

sHRI M.P.CI4ANDRPMOULZ. 

Cowisél for Applicant. 



ppliCatiai filed UZIdeZ Sec1  5 of the Litnitaticri Act. 

IN THE nx xea CEN1FAL AT)MINZS'IMUVE WISUNtL AT HYDEfliMD. 

M;A. NO. g0 :)— 
in 

O.A.M. 	92 . f1992. 

Betwen :- 

l.M.Jaya Rae.  (died) 

2.>1.sakkU àaf w/o.N.Jaya Pao 
aged about 56 yèar, H.NoJ16/1, 
arinagar Coithy, Tirt*ialagiri, 

mi 
1, Cbsef of Air staff 

£14 Head cw ters,New Delhiii 
2. *r oiticer,?ersczmel 

Mr Head quarters New .Delhj..111  

Applicant. 

Pr oposéd Cnd Applicant 
in the above 4oA a 
soèé L.R. of deceased 
applicant. 

cbtef officer, 
The Head Quarters Trainin g CQtmand4AF 
EangalOree&. 

the Mr Øflicir ccülmQnding 
flR porce St.t1On, Hakirnpet,Hyderabad, .. ReSpCfldeflts. 

-r - 
For all thereasons stated in the accbnpanying 

afftdavit the petitaier/appitcant herein pras that thiB 

1  HoniLle tn*ilnal may be plea aed to condone the delay 
11 

of 13bMys  in filing the L,R.Applicagtion and pass 

such order( s) as this Han' bie CoUtt/'Aibunal may deem 

.f it and pxoper'as otherwise the applicant wUl be put to 

serious and irreparable ioes and hardsbllJ. 

Hyderebad. 
Dt 20-2-995. cóunbel for petiticner. 

I 



In the central Administrative 'rribunal at Hyderabad, 

M,A,IE. z)— /950  

in 

O.A.?G. 	92 of 1992. 

set%ueen ; 

M,aaya gao: (died) his wife and sole 
legal repr esentflive stit.M. akku Bat, 

and 	 - 

1.cbief Of Air staff 
lR Head Quarters, Nev,  Delhi11 

and 3othërs, 

1.. Ap#licant/ 
Proposed Applicant. 

Respoctdents 

a1fidait of snt.sakku Bai. 

I, ?4.sakku Bai iç/c,Jaya Rao, aged aboat•  56years•, 

R/o.secunderabad do hereby solemnly affirm and state as 

follows-:- 

L. I.  am .th. •pzpposed app1içn.t. in,.,the above o.a. 

The applicant in the O.A. was my husband. 

2.0 	I submit that ny husband was filed 044.No,92/92 

befae this Hai'ble 'jvibunal for a direction to the 

respaidentw, toreckown the period of his service as L.C.C. 

from 1891951 to 20_2_68.as the service in Telephone 

operator crade...II and give all ccusequentialbnefits 

lime pranoticn from the date when his juniors were 

pronoted and pay in the Higher scale. The said O.A. 

was admitted during Feb'92 and it is pending befoS 

this jon'ble court/tribunal. I submit that during the 

pendecyof thts O.A., Inyhusband.di.& .ai .20..4_1993. I am 

not aware of the pendency of the case before this 

c' kleC9ur. During December, l994my husband Advocate 

has written a letter to.  py Old addres. about the lisU.ng  

9 f the case for final hearing, My previous house owner 

has handed...over that. letter to me on 19-2-1995. 

I /c dYgjj 
r/$ u'- 



-I- 

-: 2 :- 

After receipt of the letter franmyhusbafld'5AdV99at! . C41lY 

I Caine to. know about the pendericy of the 0. A. ,imediately 

I contacted my husband'.S AdvOct4, C!L QO4995844 

enquired, about the case After ascertaining the pendency 

of the case I am filing th±)s Miscellaneous Application 

to implead me as Applicant .a s the legal, representative 

of the Applicant. Except myse.lf he are no L.Rs.. tO 

my husband as our only daughter is marrie4. :..I, subnit that 

the delay in filing theL.R.Pet4tion .sneithewilul 

nor woJitai except due to the circumstances stated above. 

I submit that the relief prayed in the, 	also for 

consequential benefits. It is therefore prayed that this 
J. 

Hcn'ble ¶Ltibunal may be pleased to add the Applicant herein 

as legal representaUve of the deceased Applicant .s 

otherwise I will be put to serious and loss andhardship. 

and further it is prayed that -this Hcn'ble Court may be 

pleased to condone the delay 	of days infiling the 

La.peUtion as the saieis..n.ci.t!ler.  i4ftl nor wa,ntcn 

and non..recelpt, of letter 	9nmy house owner •  Invnediatly 

on receipt of letter I approached my counsel. 

soletinly affirmed and 

signed her name .cn this 

the 12thday of Feb' 1995. 

atayderabad. . 

Before me, 

K '2 ayr 4 

JJ 

( smt.sa1cku Bai 

a :.:.. / 
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M.4..!!tO 60indcre the delay in 
filing the L.R.AppliCaUOfl. 

— 

Z 
lt d 	k+kct 
b 	o 6t4 	&fls-j 
flAjr, (DJj-?0 0Y be-fr--c cMMc4 

SHRI ?4.P.CHANDRPMOUU. 

Counsel for Applicant. 

KCnc.A MA&R 

ã&in l'&j\r 	fl L- 1 

flotcc1 	? Lko 44 
(on6oit 4cA1 pJiae. 

3 	Ctf(ç c .de0Ji 
c>s~ 	 afircc..nj- 

ç'i'NJej ejt 
8niiAt 	 6OItt!. 
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Hy4erabaft mstncb. 

In the central AAtnarthunal 
at Hyderabad. 

M •a,No• 	/95. 

In 

o.A.No. 	92:' of 1992. 
4•4 

.1. 
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lii6ation filed under sec0  5 of the 'Limitaticn Act. 

IN THE NXNXEWK  CENThAL ADMINIS'IRAtVE tRIBUNAL AT HYDRABAD. 

- 	 in 

00A.t. 92 /1992. 

Between.:-. 

l,M.ifla ga.o (died) 

2.M.S8k3Cu Bat W/o.M.Jaya Mo 
aged about .56 years, H.No.116/1, 
Srinagar Colony, Tirumalagiri, 

- secunderabad_3. 

It'd 

Applicant. 

Prwósed R2nd applicant 
in the above O.A as 
sQèe L.R. of deceased 
ApPlicant. 

I. Chief of air staff 
LAIR Head Quarters,New pelhjIi 

2. air officer,A'ersalnel 
Jdx Head Quarters ,NW De1hi11.- 

3,. Chef officer,  
The Head Quarters 'jraicLiag CcnnandIAF 

- Bagalor6. 

4. the Air Officer cainanding H 
1. .a-- porce Stetict, Hakimpet,Hyderabad. .. aespcndentsI 

. 	. 

For all thereascns•tø in.  the accpanying 

affidavit the petit 	/appli cant herein prays that this 

Ha' ble 7ribunal may be pL?ased to condone the delay.. 

of 	days in filing the L.R.pp1ica$ti0n. and pass 

such order(s) as this Hpn'blç court/tfibunal may,een 

fit snd proper as otherwise the applicant will be put to 

serious and irreparable loss and hardshiD. 

Hyderabad. 
Dtt 202-1995* counsel for petiticner. 
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